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11  DATE 	 ORDER 

13-12-9 	 Question of a1tera.iQfl of 	' 

settled' seniority position is involved. 

Prima fade case for consideration 

is ti 	 disclosed. Application is admitted. qAtIOU 

tl 	 Issue notice to the respondents. Written 

statement in 8 weeks. No interim relief 

ED N 	
at this stage. Liberty to apply with 

notice to the respondents. O.A. is 

adjourned for orders to 19-2-96. 

I  r 	 Member 	 Vice-Chairman 

'• 	 I 19-2-96 

SAL  c 

, 

741r f 
•/oh. ) 

- 	,ç... 	 2 .4.96  

Adjourned to 2-4-96 for counter. 

I 	,•' 
M 	rvjcTrman 

As requested by Mr P.K.Tiwari for 

the applicant adjourned to 22.4.96 

for orders. 
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7 	 22 4 96 	Written statement has not been sted 
As reested y Mr S.Sarma for the responts 

• 	
list on 2.5.96 for written, statement and 
further order. 

cA 

Member d' • 	 ....S. 

C'' '' • 

27 .5.96 ... 	Written statement has not bee 
. . 	. 	. 	. 	subm.ttted. 

List on 15.7.96 for writte 
.... * 	. 	. . 	and £irther orders. 	. 

Member 
pg. 	. 

- 	
15796 	Learned counsel Mr. B .(.Sharma for the 

t2 respondents is present. Written 

	

- 	 : statenent has not been submitted. 
List for written statement and further 

.order on 7-896. 	- 
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7 .8 .96 Mr S.Sarma- for the applicant. None 
for the respondents. 

1ritten statetnent has not been sub-. 
mitted. 

List for written statement and further 
orders on 3.9.96. 

Member 

.. 	
.5.•, 
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14-11-96 None is present. Uritten state-
i-font has not been submitted. List 
for written statement and further 
order on 5-12-96. 

Fiember 

5. 12 .96 
	

Mr. S. Sarma for the applicant. 

' Written statement has not been submitted. 

List for written statement and further 

orders on 3.1.1997. 
S  

Member 

LI 3.9.96 

(/ 

PV9 

30-9-96 

\None present. No written statement 

has bêbrnitted. 
i4rwritten statement and 

furthe 	SOfl 30.9.96. 

S 	Mr.S. 5arma counsel for t 
applicant. Written statement has 
been subhiitted. 	 S  

List for written statement 
andfurtherorder on 14-11-96. 

Her 

_ 	 2 
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In view of the order 

in the Misc. Petition No.11/97 

case be listed for hearing on 17J 

Meff 
	 m an 

P I 
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270/95 

Mr S.Sarma for the applicant. 

Mr BJCSharma for the responden 

Written statement has no 	en 

submktted. This is a case of ,  1995, 

which requires early dIsposal. 

List for hearing on 27.1.97 

the meantime respondents may submj 

written statement. 

Member 

Mr S.Sarma for the appi  Ocant~,qk, 

List for hearing on 28.1 .97. 

Vice-Chairman  

MemDer 

31  

17 /'-4 	i kg 

to 

H.  
27.1.97 
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28.1.97 
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/1-2- 	 nkm 

28/r4 

•'7/ 	,_. 	17.2.97 	 Let this case be listed for 

hearing on 17.3.97. 

ir 
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5 	One week time is granted as Mr.B.K. 

Sharma who was executing the case on 
behalf-of the respondents has some 

difficulty to take up the matter for 

some reasons. Accordingly, Mr.S.Sarma 

prays for time to make an alternative 

arrangement. 

Lit for hearing on 31-'3-970 

Mezber 	 Vice-Chairman 

.411L 
ve,  ~4'3 

31.3 97 
	 Let the case be listed for hearing. on 

2.4.1997. 

Member 	 Vice-Chairman 

(K gxzm, tw- 
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2.4.97 	Mr JL.Sarkar, learned Railway counsel 

for the respondents is present.. 

- 	

List on 9.5.1997 for hearing. 

~V" I 
Member .  Vice-Chairman 
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9.5 .97 	Heard Mr'S.Sarfl1a, learned counsi1 . 
for the applicant and Mr J.L.Sarkai. 	: 
learned Railway, counsel for.  
dents. HearingConClUdede du 
delivered in open Coirt.ke 	sarate 
sheets, application is disppsedof 
terms of the order. NO order as tosts 

- p 

Me r 	 Vice..ChaiIan 
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I 
CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH a 

1 a 
	 original Application No. 270 of 1995. 

Date of Order : This the 9th Day of May. 1997. 

justice Shri DaN .Baruah. vice-Chairman. 

Shri G.L.Sanglyifle. Administrative Member. 

Shri Shyam &ndar Chakraborty, 
son of late Nani Gopal Chakraborty. 
Assistant Mechanical Engineer (Diesel), 
Diesel Shade, New Guwahati. 
Guwahati-21 	 . . . 

Applicant 

By Advocate Shri S.Sarma. 

- Versus 
,-1 	/• 

0 

Union of India 
represented by the secretary, 
Ministry of Railways, 
New Delhi-i. 

The Railway Board, 
represented by its Chairman, 
Railway Board, 
New Delhi-i. 

The General Manager, 
NaF.RailWaY, Maligaofl, 
Guwahati-11. 

The General Manager(P) 
N.F.RailWaY, MaligaOfl 
Guwahati-il. 
The Chief Mechanical Engineer. 
N.F .Railway. Mal"igaofl. 
Cuwahati-il. 
The Deputy Chief Personnel Officer(G) 
N.F.Railway. MaligaOfl. 
cuwahati-li. 

Shri R.L.DaS, 
Asstt .Mechanical Engineer, 
carriage and Wagon. 
c/O Chief Mechanical Engineer. 
N.F.Railway, 
MaligaOn, Guwahati-il. . . . Respondents. 

By Shri J.L.Sarkar, Railway counsel. 

OR D E R 

BARUAH J.(v.C) 

In this application the applicant has challenged 

Annexure-4 letter dated 19.1.95 issued on behalf of General 

Manager(P) and also nnexure-7 letter dated 20.9.95. The 

contd. ,2 
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facts for the purpose of disposal of the application are : 

In August 1967 the applicant was appointed Trainee 

Chargernan (Electrician). In the next year on 24.8.68 on 

completion of one year,his services had been regularised. 

In June 1989 a seniority list was prepared. In the said 

list appLicant's position was shown in sl.No.29 with a pay 

scale of .2000-3200/- and the position of the respondent 

N0.7 was shown in sl.No.46 in the same pay scale. The date 

of promotion of the applicant was shown as 5.3.82 whereas 

7th respondent as 1.1.84. In October 1989 a panel for 

• 	 promotion ws prepared for promotion of the employees to 

Group B services (Mechanical) and as per the panel the 

applicant was senior to 7th respondent. He was promoted with 

effect from 30.10.89 and 7th respondent was promoted with 

effect from 29.11.89. 

In April, 1993 a seniority list prepared by the 

authority showing the position of the applicant at sl.No.17 

and the 7th respondent at sl.No.18 as per Annexure-3. Later 

on in January 1995 it was revised by showing the date of 

promotion of the 7th respondent with effect from 27.2.82 

instead of 1.1.82. The applicant was accordingly asked to 

make representation. The applicant submitted several repre-

sentations. By nneire-7 lettór dated 20.9.95, the repre-

sentation was disposed of stating that 7th respondent was 

senior to the applicant. The applicant, thereafter, by 

Annexure-8 letter dated 11.1.96 requested the respondents 

to supply certain documents to enable him to show that the 

decision was not correct. However, these documents were 

never supplied. Hence the present application. 

We have heard Mr S.Sarma.learned counsel appearing 

on behalf of the applicant and Mr J.L.Sarkar, learned 

counsel appearing on behalf of the respondents (Railway 

administration). The contention of Mr Sarma is that in the 

contd... 3 
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earlie seniority 1jst 
the  app1iflt was sbO 

senior to 

7th reSP0nflt 
however, without 

g
iving any opportitY of 

heari' this was altered puttifl9 7th respOflt 

abOVe the 

appliCant. •his was done behind the back of the applicant 

without ff
o
rdin any opportit of eariflg. M 

J.L.sa 
Y 

	not 

very fairlY 
conceett t 

0ppOrtitY 
of nearing WaS 

giVefl in 
view of the above, we are of 

opifli0fl 
that applicant 

should have been 
given 

an oppOrt1tY of nearing before 

correction of the seniority list. 	
this was not done we 

he decided by the  

are of opifli0fl 
that the matter siu 

resP0fldtS after g
iving an opportunitY of eariflg to the 

dispose of 
the  application  

app licant. In 
view of the above, we  

With 
direction to the 

r
es 0ndents to decide the matter 

of seniority after ivi an opportunitY of eariflg to the 

appli1t as well as 7th 
reSPOfl 

nt. This must be done as 

059ib1e. 
at any rate within a period of 2 monthS 

earlY as  f this order. 
from the date of receiPt copy o  

considering 
 the entire faCtS 

and cirC5tances of 

the ease we however, make no order as to 
cu 

BARUAH ) 
INE) 	 VICE-CHAIRMAN  ANIq  

. 

/ 
/ 
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BEFORE THE CENTRL DMINI$TRATIyp TRIBtJNAIg 

GAUHkTI BE!CE 

O.A. Np27O 2f1995 

Sri S.S. Chakaaborty 

.Applicant. 

- 

Union of India & Ors. 

. . . Respondents. 

L 1ST OFD AT ES 

2 4-8-67 :.. The applicant was appointed as Trainee Chargeman 

(Electrician). 

24..8.-68 :- After computing one year service, he has been 

promoted to Reg'ular Chargeman. 

19-6.89 :- Respondent No.1 released an Integrated Seniority 
Annexure-1 
Paae-22. list in respect of staff promoted on or before 

1.1.86, making it clear that each individual is 

to examine the position and satisfy and any obje-

ction to that effect should be submitted within 

7 days of receipt of the same. In the said list 

applicants position is at si. N0.29; pay scale 
to 32r0/_ 

.2000/- art date of promotion as on 5.3.82. Whereas 

Respondent No.7 1 s - S1. No. at 46 ; pay ecale 2000/- 

to 3200/. and date odl promotion as on 1.1.84. 

30-10-89 i- A panal for promotion was prepared for promotion 

to Gr. B services(Mechanical), and the applicant 

was shown senior to Respondent No.7. and the app- 

licant was promoted w.e.f. 30.10.89. While respo- 

ndent No.7 got promotion w.e.f. 29.11.89. 

1-4-93 :- Seniority list was issued in respect of Gr. B 

qontd. ....p/2 

0 
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officers where the position of the applicant 

is at Si. No.17 whereaS the position of the 

respondent No.7 was at 51 •N0  18 (Annexure-3) 

page-27. 	 -, 

19.1.95 :- The respondents issued a letter to the applicant 
pere4 

Page-29. 	that they have decided to antidate the promotion 

27.2.82 Instead of 1.1.82. of'respondeflt No.7 w.e.f  

and the applicant was asked to make representation 

if any. 

• 	 6.2.95 :- The applicant submitted a representation. 
Anne Ure 
Page-30. 

7-9-95 s- The applicant filed yet another representation. 
nexure 

Page-32. 

2fl-995 :- Reply to the above representtiOflS of the appli-
Annexure-7. 
Page-33. 	cant by the respondents. 

11-1-96 :- The applicant wrote a letter to the respondents 
Annexure- 
Pae-35. 	- to provide certain documents. 

C7SE LAWS RJTJIED UPON I : 

1. 1991 (2 )  Ms SC 	14. 

2 • 1991.(2) SW SC 	125. 

 1991 	(2) SW CAT 	Ah. 73. 

 AIR 1974 SC 2271. 

. 
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BEFORE ThE CENTRAL ADMINISTRATIVE TRIBUNAL: :GAUHATI BENCH •  

O.A.No 279 2L-192 
Sri S.5.Charaborty 

• .Appiicant. 
-vs- 

Union of Iria & ors. 
..Respondents. 

L I S T OF D A P E S. 

24-8.67 :- The applicant was appointed as Trainee 

Chargeman (Electrician ). 

248-68 :- After compUting one year service, he has been 

promo ted to Regular Chargeman. 

__ 	*.. Respondent No.1 released an Integrated Seniority 
flDXUjfl 

Page-22. 	list in respect of staff promoted on or before 

1-1-86, making it clear that each individual 

is to examine the position and satisfy and 

any objection to that effect should be sub-

-mitted within 7 days of receipt of the same. 

In the said list applicant's position is at 

Si No. 29 ; pay scale 2000/ to 32O0/ and date 

of promotion as on 5-3-82.Whereas Respondent 

No 7's si No at 46 ; pay scale 2000/ to 3200 

and date of promotion as on 1-1-84. 

304089:- A panal for promotion was prepared for promo-
Annçxure.2. 
page-26. 	. tion to Or. B service (Mechanjcai), and the 

applicant was shown senior to Respondent No 7. 

and the applicant was promoted.w.e.f.30.10.89. 

while respondent No 7. got promotion w.e.f. 
29-11-89. 

1-4-93 	':-•Seniority list was issued in respect of Gr. B 
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Officers where the position of the applicant is at 

• 	xsl No 17 whereas the position of the respondent 

No 7 was at SI No 18. (Annexure -3) page-27. 

9-195 i-The respondents issued a letter to the al1cant 
• V 	 ____ 

page-29. 	that they have decided to antidate the promotion 

of resondent No 7 w.e.f. 27-2-82 'instead of 1.1;8$. 

6-2-95 ':- The applicant s±rnitted a-representation. 
• 	 Annexure-5. 

• 	• 	 page-304 

The applicant filed yet• anothr representation. 

	

• :• 
V • 	 V  _________ 	 .• 	 V 

V 	 page-32 

2O995 :_ Relpy to the above representations of the applicant 

page33. 	by the respondents. 	 V 

• 	 V 	
V 	

96 j -  he applicant wrote a letter to the respondents 
• V 

• 	nee-8, 	. 

	

V 	
• page-35, 	to provide certain documents. 	 V  

	

V V 	 CASE LAWS RELiED UPON . 	
•• 	V 

	

V • 	
1. 1991 (2) sz'c 14. 	

V 	

V 

V 	 V2. 1991 (2) Wj SC 1250 	
V 	

V 

3. 1991 (2) SIJ CT Ah. 73. 

- V 	
4. AIR 1974 SC 2271 	 • 	• 	

V 

• 	 •V 	
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I' IN THE CENTRAL 	INTSTrfl'IV 	 : GUWAHATI BENCH : 

Title of the Case. 	 O.A. No. ..Z.Q...... of 1995 

Llr. S.S. Chakraborty. 	........... 	Applicant 

Versus - 

Union of 1ndia& Ors 	......... 	Respondents. 

CONSOLIDATED APPLICATION 

S1.No 	Particuiars 	. 	. 	. 	Pge No 

Application 	......, 	 1. to 24 

Verification 	..... 	2., 
Annexure - I 	•.... 

4 0 	 Annexure- 2 	....... 

5, 	 Armexure- 3 

Annexure- 4 	 .
2-7 Annexure- 5 	,•..•• 

Annexure- 6 	
30 

Annexure- 7 	•••.•.•. 
- 

For use for Tribunal's Office 

Date of filing 

Registration No. 

N) 

. 	

. 	 Registration by Regd, 

.4 

I; 



IN THE CE11TRAL ADIMINISTRATIVE ThIBLGUWAEAU BENCH 

O.A. 'No. 	 of 1995 

I 

BETWEEN 

Mr. Shyam Suridar Chakraborty, 
Son of Late Nani Gopal Chakraborty, 
Assistant Mechanical Engineer (Diesel), 
Diesel Shade, New Guwaheti, 
Guwahatj-21, 

I.... 

AND 

The Union of India, 
represented by the Secretary, 
Ministry Of Railways, 
New Delhi-hO 001, 

The Railway Board, 
repreentéd by its Chairman, 
Railway Board, 
New Delhi-110 001, 

The General Manage±', 
N.F. Railway, Maligaon, 
Guwahati-78I001 

4, The General Manager (P), 
N.F. Railway, Maligaon, 
Guwahatj- 781011 

5. The Chief Mechanical Engineer, 
N.F. Railway, Maligaon, 
Guwahati- 781011. 

6, The Deputy Chief Personnel Officer (G) 
NJ. Railway, Maligaon, 
Guwahati-781011. 

7. Shri R.L. Des, 
Assistant Mechanical Engineer, 
Carriage and Wagon, 
/O Chief Mechanical Engineer, 

N.F. Railway, 
Maligaon, Guwahati-781011. 

... .• 

ppli Cpnt 

Respondents 

Contd....  
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DETAILS OF APPLICATION 

1, PARTICULARS OF THE OBDER AGAINST WHI 

The application under Section 19 of the Administrative 

Tribunals Act, 1985 isrnade against : 

Letter No. 340 E/1/326(0) dated 19.1,95 issued on 

behalf of General Manager (P), intimating the 

applicant the decision of Competent authority 

to antedate the promotion of respondent No.7 with 

effect from 27,2,2 instead of 1,1.84 to the post 

4 

	

	 of Loco. Inspector (Mechanical) and consequently 

revision of seniority position in the integrated 

seniority list of supervisory staff of Machanical 

Department published by ME(P)/MLG's No.E/254/III/ 

91 Pt. vi(o) dated 11,7.89 and as a result making 

respondent No7 senior to this app1icant inthe 

integrated seniority list of Loco Supervisory Staff. 

Order No, 340 E/1/326(0) dated 20th September 1995 

passed by.  Dy. CPO(G) for General Manager (P) 

rejecting the applicant's. repre5entations dated 

6,2.95 and 7,9,95, 

	

2. 	JUBISDICTION OF THE TRIBUNAL : 

The applicant declare that the subject matter 

of the instant case is wjthjn the jurisdiction of this 

Hon'ble Tribunal. 

	

3, 	LIMITATION : 

Since in the case a final order within the 

meaning clause (1) of sub-section (2) of Section 20 has 

been made vide order No, 340 E/1/326(0) dated 20th 

Cntd .... P/3 
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September 1995 and the instant application is being 

filed within one year from the date on which the aforesaid 

final order was passed therefore, it is stated that the 

instant application fulfils the legal requirem&t of 

limitation as laid down under Section 21 of the 

Administrative Tribunals Act, 1985, 

4. FACTS OF THE CASE : 

4.1 	The crux of the grievance of the applicant for 

the redressal of which he has come before this Hon'ble 

Tribunal is as follows : 

There is an integrated seniority list of 

supervisory staff of Mechanical Department dated 19.6.89. 

In the said list, the name of applicant was shown at Si. 

No.29 with his date of promotion to the .cale of 

Rs, 2000-3200/- being 5.3.82. Whthle in the case of 

respondent No,7, in the aforesaid list, his name was 

shown at Sl.No.46 with his date of promotion tothe 

scale of P1s. 2000-3200/- being 1.1.84. Subsequently, on 

29.5.93 the seniority list of Group 'B' officers as on 

1.4.93 was also published and in this seniority list 

the name of the applicant was shown at Sl.No,17 with 

his date of promotion to Group '13' being 30.10,89 

while in the case of respondent No.7, his name in the 

seniority list of Group 'B' officer was shown atSl.No.18 

with his date of promotion to Group 'B' being 29,11.89. 

It was during November/December 1994 that 

the respondent No..7 chose to discover that his position 

in the integrated seniority list of 1989 and the 

Contd., . .P/4 
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Seniority list of 1993 has not been shown correc'tlyarid 

that he was entitled to promotion to the post of Loco 

Inspector (Mech,) with effect from. 27.2.82 instead of 

1.1.84 4  Accordingly, respondent No.7 filed an appeal. 

before the competent authority and requested to antedate his 

promotion to the post of LocO Inspector (Mech.,) with effect 

from 27.2.82 instead of 1.1.84 and prayed for consequent 

changes in the seniority list of 1989 and 1993. 

It is pertinent to mention that this realisetion 

of being wronged was dawned upon respondent No,7 at a 

time when the officials a upto the S1.No.16 in the seniority 

list of 'Group 'B' officers were promoted to the rank of 

Divisional Mechanical Engineer. and, t1is .  applicant being 

at the Sl,No,17 was expecting, his promotion to the rank 

of Divisional Mechanical Engineer. 

This supposed injustice mted out to respondent 

No,7, filled the respondeit No.4 with grief and remorse 

and accordingly, after the lapse of 13 years it was 

decided to antedate the promotion of respondent No.7 

to the post of Loo Inspector (Mech.) with effect from, 

27,2.82 instead of 1,1.84 and consequently it was also 

decided to revise the seniority position in the integrated 

seniority list of supervisory staff of Mechanical Department 

dated 11.7.89 and the seniority list of Group '13' officers 

dated 29.5.93. The aforesaid decision was intimatedto .  

this applicant vide letter. datedl9,1..95, against which 

applicant subrpitted representations dated 6.2.95 and 

7,9.95. The respondent No.4 rejected both the representations 

side order dated 20.9.95. Being thus aggrieved, the 
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applicant has come before this Hon'ble Tribunal through 

this original application. 

The aforesaid is the crux of the subject matter 

of the instant case, the applicant now places the facts 

of the case  in seriatim. 

	

4.2 	That the applicant holds a diploma in Electtical 

Engineering, He was initially appointed in the Railways 

as Trainee Chargernan (Electrical) on 24.8.67 and on comp-

letion of 1 year 6f . training and on his clearingthe 

prescribed examination, he was appointed as Regular 

Chargeman with effect from 24.8.68. 

	

4.3 	That in subsequent years this applicant climbed 

sucessive ladder of promotion. It was when this applicant 

was part of Loco and Diesel Supervisory Staff,'that 

on 19.6.89 vide No.E/25A/III/91 Pt. VI(0), the respondent 

No.1 released the integrated seniority list of supervisory 

staff of Mechanical Department in respect of the staff 

promoted on or before 1.1.84. In the notice circulating 

the aforesaid seniority list, it was made clear that 

each individual is to examine the position assigned in 

the list and satisfy himself and any objection to the 

position in the list should be submitted through respective 

DMEs to APO(M) within 7 days  of the receipt of the notice s  

copy of the Integraed seniority list of 

supervisory staff of Mechanical Department 

is annexed hereto and marked as ANNEXURE-1. 
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4,4, 	It is pertinent to mention that in Annexure-1 

integrated seniority list the name of applicant was shown 

at Sl.No,29 with his dateof promotion to the scale 

of Ps. 2000-3200/- be ng 5.3.82. While in the case of 

respondet No.7, in the aforesaid list his name was shown 

at 	46 with his date of promotion to the scale 

of Rs, 2000_3200/_ being .1.1.84. 

It is stated that after circulation of the 

aforesaid list no objetion was raised by respondt No,7 

in regard to the position assiqned to him in the said 

list therefore by necessary implication it followed that 

the position assigned to him in the integrated seniority 

list was acceptable to the responden.t No.7 at that 

relevant point of time, 

4,5 	That on the basis ofthe Annexure-1 integrated 

seniority list, in the year 1989, itself a panel for 

promotion to Group'B' service (Mechanical) was formed. 

The panel was foimed vide office order No.214/89 (MECH) 

dated 30,10,89 passed by the respondent No.4, 

\ 

Copy of the office order dated 30.10.89 is 

annexed hereto and marked as Annexure2. 

4.6 	That in the panel for promotion to Group 'E3 

service (Mechanical) which was formed pursuari'tto the 

Annexure-2 office order, the names of both this app1icant 

as well as therespondent No.7 appeared. However, it is 

pertinent to mention that in the aforesaid office order, 
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the name of this applicant was shown ahead of respondent 

No.7. In the Annexure-1 integrated seniority list, this 

applicant was senior to therespondent No.7. 

	

4.7 	That on the basis of the panel formed vide 

Annexure.-2 office order, this applicant was promoted to 

the post of Asstt. Mechanical Engineer (a group '13' 

Post) with effect from 30.10.89 while in sharp contrast 

the respondent No.7 got his promotion to the post of 

Asstt. Mechanical Engineer on 29.11.89. Subsequently 

the senioritY list of Group 'B' officers as on 1.4.93 

was circulated vlde order No.13/167/2/1(0) dated 29.5.93. 

While cirulating the seniority list of Asstt. Mechanical 

Enginc-:er as on 1.4.93, it was made clear that if any one 

is aggrieved by the position assigned to him, he can 

intimate the competent authority in regard to the same 

on or before 30.6.93. It is stated that in the aforesaid 

seniority list of Group 'B' officers, the name of this 

applicant was shown at S1.No.17 while the name of the 

respondent N07 was shown at Sl.No,18. On this occasion 

also, the respondent No.7 kept silence and did not make 

any objection. Hence it is stated that even this time, 

the position assigned to the respondent No.7 .  in the 

seniority list of Asstt. Mechanical Engineer was 

acceptable to him. 

Copy of the seniority list of Group 'B' 

officer aS on 1.4.93 is annexed hereto and 

marked as nnexU. 

	

4.8 	That on the basis of the seniority list of 
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Group 'B' officers, promotion to the post of Divisional 

Mechani cal Engin eer were made in regular intervals 

It is stated that by now the officials upto. Sl.No,16 in 

the senIority list of, Group 'B' officers have been promo-

ted to the post of Divisional Mechanical Engineer. It 

only when the promotion of this,,, applicant to the post of 

Divisionel Mechanical Engineer was round the .cornr 

that the respondent No.7 some time in . Noveber/December 

1994 filed an appeal before the competent authority 

wherein he made, a complainant that he was entitled to 

promotion to the post, of Loco  Inspector (Mechanical) 

with effect from 27. 2 . 82  instead of 1.1.84. He thus 

requested the competent authority, to antedate his 

promotion to the post of Loco Inspector '(Mechanical) 

with effect from 27.2.82...instead of 1.1.84 and prayed for 

consequent changes in the integrated seniority list 

of 1989 and the seniority list of Group 'B' officers 

of 1993. 

4.9 	That the respondent No,4 on receipt of the 

appeal of the respondeit No.7 discovered tather 

mysterously that a great injustice has been meted out 

to the respondent No7 in the matter of giving him 

promotion to the post of Loco Inspector (Mechanical). 

Therefore, the respondent No.4 vide lette. No.340E/1/ 

326 dated 19.1.95 intimated the applicant that the 

competent authority has decided to antedate the, promotion 

of the respondent No.7 to the post of Loçi Inspector 

(Mechanical) with affect from 27.2.82 instead of 
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1.1.84 The applicant was also intimated that as a 

result of antedating the promotion of the respondent No7 

to the post of Loco Inspector (Mechanical) with 

effect from 27.2.82, the consequent revision of seniority 

position in integrated .seniority list of supervisory 

staff of Mechanical Department dated 11.7.89 would be. 

required showing respondent No.7 senior to the 

applicant. . The applicant as further intimated that 

the seniority list of staff in . cale Rs..7OQ_9OQ/_ and 	. 

also  in higher grade is required to be.correctel assigning higher 

position to the respondent No7 and thereafter published. 

The applicant is entitled to submit his representation 

in regard to the said matter. 

A copy of the letter No.340E/1326(0) 

dated 19.1.95 is annexed hereto and marked 

as Annexure-4. 

4.10 	That being aggrieved by the Annexure-4 letter 

of respondent No.4, this applicant submitted representation 

dated 6.2.95. In his representation, the appiicarit 

described the reassigning of seniority position.to the 

respondent No.7 as improper,, unjustified . and untenable 

on various grounds which were elaborately listed in the 

representation. 

A copy ofthe representati.on.dated 6.2.95 	- 

Is annexed herewith and marked as Mnexure. 

4,11 	That after filing of the Annexure-5 representation 

when for quite a long time, there was no response from the 
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from.the respondents, the applicant filed yet another 

representation dated7.9.95 wherein he sought c1arifiction 

from the respondents and asked for expeditious disposal of 

his earlier representation. 

Copy of the applicant's representation 

dated 7.9,95 is annexed hereto and marked 

as Annexure-6. 

4.12 	That the respondent No.4vide letter No. 

34E/.L/326(0) dated 20.9.95 intimated th,e applicant 

that his representations have been examined at the 

appropriate level and the arguments adyanced in his 

representations have not been found sufficiently cogent 

and sound so as to merit any change in the decision of 

the competent authority to antedate the seniity of 

the respondt No.7 to the post of Loco Inspector 

(Mechanical) with effect from 27,2.82. In the said 

letter, it was however conceded that the respondent 

No.7'did not submit anyrepresentation against the 

wrong placement of his seniority prior to his promotion 

to Group 'B" or even immediately after the publication 

of the said integrity seniority list circulated under 

cM(P)'s No,E 254/III/91/Pt.VI(0) dated 19.6.89. 

However while conceding this fact, a spacious 
S 

plea was advanced that the respondent N07  had been 

senior to this applicant as per his date of entry, 

into the Railway seivice as well as the date of promotion 

to various comparable grades andthat it wasonly in 

the case of promotion to Grade Rs. 700-900/- that the 

date of respondent No.7 was shown as 11,84, •  while 

this applicant was given the bebefit with effect from 
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from 5.3.82 resulting in the alleged wrong fixation 

of seniority of the respondent Yo.7 in the integrated 

seniority list of Mechanical Department and in the Gazetted 

Cadre of Asstt 0  Mechanical Engineer (AV). 

Copy of the letter dated 20.9.95 is annexed 

hereto and marked as Annexure-7, 

4.12(a) 	That the Anriexure-7 letter dated 20.9.95 referred 

to the Seniority List of LI(M)/FFO/MLF in the scale of 

Rs. 2000-3200/- published under GVi(P)'s No.E/254/III/42(M) 

Pt.I dated 18.12.97 and No 0 GVi(0)'s No.E/283/III/59(M), Pt.III 

dated 12113.6.95. With the help of the aforesaid two doduments 

it was stated by the respondent railway that the seniority 

position of the respondent No.7 as shown in the seniority 

list has already been published and corrected, Since the 

subject matter of the O.A. Primarily relates to the question 

of seniority between the applicant vis-a-viS, the respondent 

No.7, therefore, the côpues of the aforesaid documents were 

necesSary in order to challenge the legality of the aforesaid 

documents. However, despite the best efforts of the applicant, 

he was unable to procure the copies of the same •  In this 

connection he wrote a letter dated 11.1.96 to the General 

Manager (P) Maligaon. 

A copy of the letter dated 11.1,96 is annexed 

hereto ali Annexure-8. 

4,12(b) 	That despite the Annexure-8 letter of the 

applicant, the Railwaj Respondent has not respondent. Though on 

quite few occasions, white assurance were given to the applicant 
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that the copies of the aforesaid documents would be 

made available to him, but till this very date, despite 

his best effort, he has failed to procure the copies 

of the same, 

	

4.13 	That in the instant case the respondent No4 

has acted arbitrarily in antedating the promotion of the 

respondent No.7 with effect from 27.2.82 in asmuchas 

the same resulted in unsettling the settled position which 

was continuing since last more than 13 years. The 

respondent JfJo.7 during this long time got opportunities 

on differenL occasions to raise objection in regard to 

the fixation of his seniority but he M kept silence on each 

occasion. It is partinent to mention that when the 

integrated seniority list of supervisory staff (Mechanical) 

was circumated in 1989, the respondent No.7 did not 

make any objection in regard to the fixation of his seniority 

position therein. Moreover, in 1993 when the seniority 

list of Group 'B' officers was published, on that occasion 

too the respondent No.7 kept silence. It is, therefore, 

stated that after lapse of many years, it was not open 

for the respondent No.7 to question the settled matter 

and it was cq equally imperrnissible.f or the respondent No.4 

to act on the appeal of the respondent .  No.7 and to 

unsettle the settled matter and to give the respondent No.4 

the benefit of antedate promotion. 

	

4.14 	That after publication of the seniority list 

specific notice is given to the aggrieved officer to make 
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objection, if any, in regard to the fixation of his 

seniority position. For this purpose a specific time 

limit Is prescribed within which the objection can be 

filed. If the concerned officer does not file any 

objection within the prescribed period by necessary 

implication it follows that the cencerned officer does 

not have any grievance in regard to the fixation of his 

seniority position. In such cases, it is no longer 

open for such officer to make any grievance after the 

lapse of many years in regard to the fixation of his 

seniority when he could have filed objection in regard 

to the same within the prescribed limit 1  It is stated 

that if objections in regard to fixation of seniority 

are allowed after lapse of many years, chaos and confusion 

would Previl in the administration, unsettling the 

settled matter which is wholly impermissible. 

4.15 	That while rejectinqthe representations of 

the applicant, the responde-it N0.4 had advanced a 

specieus plea that on 27.2.82, there was an existing 

vacancy in the post of Loco Inspector (Mechanical) 

and as the said post was a non-selection post, therefore, 

the promotion ought to have been given to the applicant 

on 27.282 itself 1  To support the aforesaid plea, the 

argument was also advanced that in case of this applicant 

also he was given promotion to the post of A.S.S. 

which is equivalent to Loco Inspecthor (Mechanical) with 

effect from 5,3.82 because on the said date, there was 

a clear vacancy of A.S.S which was a non-slection 

post. On the basis of the above, the agrument was 

therefore advanced that the benefit which wasextended 
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to this applicant has also been extended to the 

respondent No.7 by antedating his promotion to the 

post of Loco Inspector (Mechnical) with effect from 

27.2.82. It is submitted that the aforesaid argument 

is wholly unacceptable and unjust. It is not known 

whether the Railway administration carried out any 

exercise to find out whether on the date of 27.2.82 

any vacancy really existed in the po'st of Local Inspector 

(Mechanical). In any case, after the lapse of many 

years, on a mere surmise and presumption, antedate 

promotion cannot be given and the benefit which was 

enjoyed by the applicnt for so many years cannot be 

taken away in an arbitrary manner. 

4.16 	That one of the arguments advanced by the 

respondent No.4 while antedating the promotion of the 

respondent No.7 was that the respondent No.7 was 

appointed in the Railway service on 10.7.64 which is 

prior to the date on which this applicant was appinted. 

It is stated that the said argument is falacious inasmuch 

as the initial appointment of the respondent No.7 was 

as apprentice mechanic. The aforesaid appointment was 

for a temporary period of five years and on completion 

of the said period, his regularisation in the Railways 

was not guaranteed. Under the extant rules, the period 

of appointment as apprentice mech 8nic cannot be counted 

for the purpose of seniority. Be that as it may be in 

any event after the lapse of so many years, it is not 

open for the respondent No • 4 to antedate the promotion 

of respondent No.7 on such a ppacious ground and thus 
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unsettle a settled matter. 

4.16A 	That yet another argument advanced by the 

respondent No.47 while antedating the promotion of the 

respondent No 0 7 was th the respondent No.7 had been 

senior to the applicant in the matter of promotion to 

various comparable grades and that it is only in the 

case of promotion to. grade 700-900 that his,date of 

regularisation was treated as 1.1.84 while the applicant 

was given the benefit w.e.f. 5.3.82. 

It is stated that the aforesaid reasoning of 

respondent No.4 is misconceived and not based  on proper 

appreciation of facts. It is pertinent to mention that 

this applicant was appothtedas regular chargeman after 

completion of training on 24.8.68 while the respondent 

No,7 was appointed as regular chrgeman after completion 

of apprentice period of 5 years on 10,7.69. Moreover, the 

applicant's date of regularisation in the scale of Rs.700-

900 is 5.3.82 while that of respondent No.7 is 6n1.1.84. 

Further the applicant was promoted to Group 'B' service 

on 30.10.89 while the respondentNo.7. got the promotion 

to Group 'B' service on 29.11.89, it was only in regard to 

promotion in the scale of Rs. 550-7 50/- that the respondent 

No.7 got the promotion to this applicant. This, applicant 

got the promotion to the scale of Ps 550-750 on 26.10.76 

while the respondent No.7 got the said promotion on 

12.6.76. Under t what strange circumstances this, happened 

except the Railway administration none can answer this. 

Thus the bare perusal of promotions to compa-

rable grades indicates that except on one occasion in all 
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other comparable grades this applicant got the promotion 

prior to the respondent No.7 and the statement to the 

contrary by the respondent No.4 is misconceived and not 

based on facts. 

	

4.17 	That para 200xi& 204.10 of theIndian Railway 

Establishment Mnua1, Vol. I provides that a panel approved 

by the General Ianager cannot be anded or a1erd exdept 

without prior approval of t he Railway Board. It is 

submitted that by antedating the promotion of respondent 

No.7, the respondent No.4 has  done what he could not 

have done under the provisions of t he Indian Railway 

Establishment Manual. It is submitted that as a result 

of antedating the promotion of therespondent No.7 

by necessary implication change in the panel has taken 

place which is wholly impermissible under the extant 

rules. 

	

4.18 	That it is submitted that after the expiry 

of time limit prescribed, it is not permissible on the 

part of the Railway official to question the fixation 

of is seniority. In the instant case, the very fact 

of respondent No.7 filing his appeal questioning 

incorrect fixation of his seniority after lapse of 

13 years is whdlly unsustainable. 

	

4.19 	Thar within a short period, the Railway is 

going to publish the revised integrated seniority list 

of supervisory staff of Mechanical Department dated 

11.7.89 and the seniority list of Grop t13t officers 

dated 29.5.93 wherein the revised seniority position 
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is allowed to be carried out, it would cause irreparable 

loss and injury to this applicant. Moreover, within a 

time now there is also likelihood of promotion being 

made to the post of Divisional Mechanical Engineer 

and since in the pre-revised seniority list of Group 'B' 

officers the name of the applicant appears at Sl,No. 17 

it is now his chance to be promoted to the post of 

Divisional Mechanical Engineer. However as the seniority 

list of Group '13' officers is allowed, to be revised 

refixing the seniority position and thereby making the 

respondent No.7 senior to this applicant., this applicant 

would be deprived Of the benefit which he was enjoying since 

last more than a decide. Hence the instant case is a fit 

case wherein t is Hon'ble Tribunal may be pleased to stay 

the operation of revised integrated seniority list of,  

supervisory staff of Mechanical Department dated 11.7.89 

and the seniority lit of Group '13' off ics dated 29.5.93. 

In the facts and circumstances of this case, this Hon'ble 

Tribunal may also be pleased to s tay any move on the part 

of the Railway administration to make promotion to the 

post of Divisional Mechanical Engineer on the basis of the 

revised integrèted seniority list of supervisory staff of 

Mechanical Departrnnt dated 11.7.89 and seniority list of 

Group 'B' officers dated 29.5.93. 

4,20 	That this application has been filed bonafide 

and to secure the ends of justice. 
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5 •  GROUNDS FOR RELIEF WITH LEGAL PROVISIONS : 

	

5.1 	That the action of the•  respondents No.4 

of antedating the promotion of the respondent No, 7 is 

in violation of the provisions of Indian Railway 

Establishment Manual. 

	

5.2 	That it is settled principle of service 

jurisprudence thatthe settled matter cannot be 

unsettled after the lapse of iaany years. In the instant 

case, the seniority position of the respondent No.7 

has been fefixed after lapse of 13 years which is wholly 

impermissible, 

	

5.3 	That the respondent No.7 by failing to 

exercise his right of raising ôbjectin in regard to. 

fixation of his seniority position within the prescribed 

time limit has waived his right and it is no longer open 

to him to question the same at the belated stage. 

	

5,4 	That the grounds put forwardby the respondents 

No,4 in his order of antedating promotion of respondent 

No.7 are spacious and untenable in the eye of law. 

5.5. . 	 That the respondent No,4 by antedating the 

promotion of respondent No.7, and directing the refixation 

of his seniority, acted arbitrarily and in contravention 

of the settled principles of service jurisprudence. 

5.6 	That the action of the respondents is illegal 

and violative of the provisions of the Indian RaIlway 

Establishment Manual in the matter or promotion and 'W~2t' 	
fixation of seniority. 
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57 	That the action of the respondents is violative 

of cannons of service jurisprudence and deserves interference 

by this Hon'ble Tribunal. 

6 4  DETAILS OF REMEDIES EXHAUSTED : 

That the applicant declares that there is no 

other alternative remedy is available to him. 

. 

7, MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY 
OTHER COURT 

That the applicant further declares that he 

has not filed any application, writ petition or suit 

in respect of the subject matter for which he has come 

before this Hon'ble Tribunal, mor any such application, 

writ petition or suit is pending before any of them, 

8. RELIEFS SOUGHT : 

1) 	To set aside and quash the order No.340E/l/326(0) 

dated 20.9.95 passed by the Deputy CPO (G) for av(P) 

rejecting the applicant's representations dated 6.2.95 

and 7.9.95. 

To set aside ad quash the decision conveyed.by 

the respondent No.4 in letter 'o. 340E/1/326(0) dated 

19.1,95. 

Issue direction to the respondents not to initiate 

any action to revise the integrated seniority list of 

supervisory staff of Mechanical Department dated 11,7.89 

and the seniority list of Group 'B' Officers dated 29.5,93 

and not to change the seniority position as shown in the 

pre-revised integrated seniority list of supervisory staff 
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of Mechanical Department dated 11.7,89 and the 

seniority list of Group 'B' officers dated 29.5.93. 

ii(a) 	Quash and set aside the General Manager 

(P)'s No,E, 254/III/42(M)/Pt,I dated 18.12,87 

and 1(P)'s No,E/283/III/59(M)/Pt,III dated 

12113.6.95. 

Pass any other or further order or orders as 

this Hon'ble Tribunal may deem fit and proper in 

the facts and circumstances of the case, 

Asard cost of this application to the applicant. 

INTERIM OFDER PEAYED FOR 

In the interim, be further pleased to direct 

the respondents not to publish the revised integrated 

seniority list of supervisory staff of Mechanical Depart-

ment dated 11.7.89 and the seniority list of Group 'B' 

Officers dated 29.5.93 and be further pleased to direct 

the respondents not to make any promotion to the post of 

Divisional Mechanical Engineer on the basis of any such 

reivsed seniority list, 

......ø•••••• 

The application is filed through Advocate. 

11, PARTI CULARS OF THE I P .Q.: 

i) I.P.O. No. : 09 344754 

Date 

Payable at : 
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12. LIST OF ENCLOSURES 

As stated in the Index, 

V ER I F I. C A T I O N 

I, Shri Shyam SundarChakraborty, aged about 

52 years, son of Late Nani Gopal Chakrabority, presently 

working as Asstt. Mechanical Engineer (Diesel), Diesel 

Shed, New Guwahati, do hereby solemnly affirm and 

verify that the statements made in the accompanying 

applicantion in paragraphs I to 4 and 6 to 12 are true 

to my knowledge; those made in paragraphs 5 are true 

to my legal advice' and I have not suppressed any 

materials facts. 

And I  sign this verfication on this the day 

of November 19 at Guwahati. 

• C 
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A N N E XURE-1 

Notice for AMF (loco) Selection 

No,E/254/III/91 pt,VI(o) 	 Dated: 19,6,89 

Notification for selection of AME(Ioco Stream has been 

issued vide CPO's letter of even number dated 5.5.89. Names 

of those who are comming within the fetid of elligibility as 

also those who are proposed to be kept on reserved list ws 

also circulated along with the said letter. On representation 

from individual staff it is nticed there has been some 

annomaly in the seniority list published. 

On further examination thegranted seniority list of 

Loco Supervisary Staff in Scale 2000-3200/- as also the 

Diesel, both Electrical and Mechanical, has been .recast. 

evised integrazed seniority list is enclosed in supersession 

of earlierones. In this list staffpromoted to 2000-3200/-

upto 1,1.84 have been included. Out of 92 names given in the 

seniority list staff upto S1.No.33 are in the fetid of 

elligibility. In view of the large scale unwillingness, as 

is experianced in the past, it is proposed to keep sufficient 

reserved candidates. Owing to this Sl,No,34 to 92 will be the 

reserved list who should also indicate their willingness/ 

unwillingness for appearing in the above selection and in 

case they come within the feud owing 
to unwillingness of the elligible candidates, they will be 

called for written examination and such reserved candidates 

should also get prepared to sit in the written examination 

within short notice. 

Each individual is to, examine the position aggigned in 
the list and satisfy himself. Any objection to the position in 

the list should be submitted through respective DMEs to APO(M) 

by name (A.K. Baul) within 7 days of the receipt of this notice. 

Tantatively the date of written examination for fixed on 

23.7.89. Both willingness and unwillingness should be submitted 

to Dy.CPC(G) through respective controlling officers within 7 

r 	days. Each individual should acknoledge the seniority list as 

also this notice in the 	 acknowledgement form 

enclosed. 

for General Manager(P) 
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4 . 	. 

s" 	B.B.Pau1,r.2C/iC 	 5.5.67 	21.2.78 

10.. ", 	.K.Dutta, LI /nQ 	 12.5.73 	21.2.78 

11..K.anaa1(SC)LI1/q . 	. 	27.12.73 	21.2.78 

lu 	.K.Mjdar, LIvjmq 	2.8;73 	21.2.76 	 H 

u 	 LIM/T 	 270 810 73 	21.278 	. 	. 

D.K.Chattrjee, PI/fl1G 	5.5.67 	18.12.79 

15 	ohan Singh,$LI/D/1..GC \/ 	5.5 67 	18.12.79 

16. " 	B..Ikkr,(T), LIM/APDJ . 	27.8,73 	20.3.80 

	

U 	 12.2.76 	. 	20.3.80 

	

•" 	
Bin1 Uu1thcrj, MI/D/it\/ 1 :t . 	 28.3.81 • 	. 	• 

10,  

19 	L.P.Verm, !I/D/1GC 	 . 	• 	28.8.81. 	. 	H 

204 	B.P.Itg, NI/D/N 	 S 	
28.3.81 GC 	 H 

21.. " 	G.BisS, MI/D/GUJ 	S 	• — 	 28.13.81 	. 

	

U 	D.K.tn, '1I/D/ GU J 	 . • • 

2. 	• 	 ro r. 	BIO/VJP 	 S 	21.U.B1 	. 

• 	
'I 	i•: .K._ Mitrn,_LitKJ1, 	 .,.,:..- 	

. 	 21.' 2.82 •k- • 	 .• 	A•ss 	I 	i 

25. 
 

Aiya Kr.GnoEn, 	 - 	 5. .62  

27. " 	uhil Kr. t4h, C/D//CrC 	 5 3-C 2  

• 
 M. 

/20. " 	A.R.PaS roy,.../DLDT 	.• 	
3.32 	 . 	•• 

- 	 . 	. 

4 ' 	 . 	 . 	 S 	• 

- 	- 	

- : 



H.. 	 .. 	
.,.. 

cSL 

- X3 9 h ri 
7/ 309 	11. N. ruej 

	5. 3.fl2 • 	 : K.K1ro,(T), 
J4 S3/B/E/SGUJ  5-3-82 32." 	N.IC.Iasaj1y,(sc) 	S/D/./?..c 	- 	. 	 1O.1183 

	

• 	33 H 	S.K.Daz, LI/APDj 	 -i912.69 	1.1.84 
34. " 	N.ICDasgup•t.; CPRC/FGC 	28.2,73 	1.1.04 
350 " 	2ulcumar Chnkraborty, SLI/KIr 	28.2.73 	118L. 

	

• 	36. ' 	A.T.Chnrnborty, L]$NJp 	28.2.75 	161.134 37 	Sublinn Nth, CPiC/nQ 	S 	28.24 73 	1 . 1.84 
.38* 	Sarbrinand soy, CPRC/A?DJ 	28.2.73 	1.1.84 
39. 	N.B.S}jome, CiC/ApDJ 	 28.2.73 	1.134 • 	40. " 	.K.Mcnuroo, FI/D/L'Gc 	28.2.73 	1.1.04 

" 	J'C.arlcar, CPrC/APDJ 	28.2.73 	1.1.84• 
" 	m - R .Dkn, CI.LC/I.;.) 	 28. 2.73 	1 • 1.84 
" 	1, 	C. 	nrti, 	FI/D/TI., 	 23. 2. 13 	1 • 1 . 84. 

	

• 	• 
 

44 	" 	T .0 . J.ai1c, 	/t'a/n/.1I1J) ' 	:5 6. iS 	1 • 1 
45. " 	2.1'.. ika, jJIO/D.utt: 	- 	20.12. 7L 	1.1 Oil 

/4! 	__jjii: 	. • 	i_;. 76 

:t_ .9.76 
48. it 	..J(.juijcjtr, 	/D/I'/nIT 	 .7G 	 1 • 1.04 

• 	498 	_ 	.ra1A/D//!X,CP 	:. 9u 76 .0 
50- 

4 
• 9.76 1 -1-04  

• 	in]1 	. 	 L..--- 	.14. 9. 7o 	 • .c34 -' 	 U 	
LF/p.tc 	• 	2  

	

• 	53 	u 	
.C.4r:)un1dnr, 	 -2.1.77 	1. 1.134 

	

• 	54 	" 	A I'i-Chkrnboi't;y, CC/JjQ 	2.1.77 	1.1.84 

	

55, U 	A.K.] , , c1c/:ir 	 2.1.77 	 1.1.84 

	

'I 	T.2,L-en harra, c?rc/ 	. 	2.1.77 	1.1.84 

	

u 	I :nl ndu Mnj unidr, LI//]iQ 	2. 	 I. 	 1 • 1 .84 

	

Mohuri, PC/KI 	. 	2.1,77 	. 	1.1.8 

	

H 	
PIC/BG! 	S 	 2.1.77 • • 	1.1.84 

 irtghu na. h S I ngh, LI/3/1( 11. 	• 	2. 1. 77 	 1 • 1.84 
6. 	• N.G.Das, 	/F/ ml 	. 	 1.2.77 	• 	1.1.84 

	

62.it 	I. [(.0 O3WmI, '/J)/th1TDT 	1 • 2.77 	 1 . 1 • 84 

	

6.." 	A..Mu1chrjee, 	/1I/GUJ 	1.2.77 	1.1.84 

	

64 ,  ' 	N. en,upt, //D/I/!iQ 	1 .3.77 	• 	1 • 1, 8 
'NeZ.ihmr4  FF0/DDT 	S 	- ?13.77 	 161,84 

: 6 	V A.B.ar1urt.p/r,Jp 	 15.6.77 

: 	• 	
• 	: 	 S 	. 5 

-1: 	 • 	. 	•• 	.. 	.S 

I 
.4 

• 	 S 	 - 	S.  

- __ 
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3  C\ 
1 

67.:Shri 	.C.Basu,i:tp0/.iLDT 	15.6.77 

" 	D.h.131- iowrnic1c, 1t/J.DJ 	 15.6.77 	1 • 1 .134 

B . F. 3 ± ng h, i. r/; ii 	 15. 6. 77 	 1 • 1 .84 

u 	•iK.?att -u1rr, i.iii/iF 	 20.9.76 	1 .1 •1t 

n.kti Kr.Drtttn, LI/PDJ 	20.9.7.3 	1.1.34 

it 	D.D.2iirtpt1i, (C) 	1C/ 	 20. 5.79  

H 	AB.Fnndi (ST), rI/;rQ 	20.3.79 	1.184 

°. 	. C.:\r1cr, 	2/I// 	 17.4.79 	1. 1 04 

75_ 	II 	B..f(.Lhuyr.n (3c), r://:/ 	17..79 	1.1.R4 ..  

J.:rtroi, (SC), 	/n/i/ 	 29. 10.130 	 1 .1 •U4 

1.Dz)iey(.T), 	/J/D/Gc 	29.10.30 

if 

'' 	fl. G • ( )pn , 	c/ 	 . 	• : i 	 1 . 1 ••:. 
•' 	L .C.Prnd3y, P.c/i j 	 6.5.31  

2.T •Chrrt, PC/B7. 	 6.5.1)1 	 1 • 1.84 

1 	 PfC/flt( 	 6.5.01 	 1.1.84 
tI 	.0 .Dbnrth, i:./ji.,_ 	 (. ")f3 	 1. 1 • 

85. 	 u S Z i I I 	c/is 	 6.5.81. 	 1.1.b4 

Ii 	3'• Choudhury, 	 6.5.1)1 	 1 • 1 .84. 

LF/.CUJ 	 5.1.32  

36. 	C.I.Bint', J.1/1,T) 	 15.H2 	 1 • 1 .134. 

87 	 au IflPC/I'Ii 	 11.1 1.2 	1.1 .84 

rO/13?B 	11.11.32 	- 	1.184 

139. 	H 	S.J(.C1cr:'.b\', 	1:T./]. 	 if 1l.H2  

O.  

1 .1 . 134. 

fll 	LF/cC 	 i.1.8i 	 1.1.4 

/h revcr dn L 	r rornot iOfl t' 2000 3200 itithe nri 
seniority pa itn i.. 	irid ;ccord ir 	to dni 	of pr oiutiori 
to 1660-2600 and pnrvi pc:;ition. 

- 	 • 	I 	..- 
.' 

ç.  

S 
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ANNEXURE-2. 

jortheast Frontier Railway. 

OFFICE ORDER NO.214189 (MECH). 

Shri A . K. Banerjee, MI/D/SGUJ whi is empanelled for the post 
of Group 'B' service as AME against Th% in Loco Stream is 
temporarily appointed to officiate in Group 'B' and posted as 
Off g, AME(D)SGUJ against the upgaed post sanctioned vide 
GM(P)/Maligaon's Memorandum No.5/89 circulated under N.E/304/ 
2—G(0) dated 10.1.89. 

Shri K,K.Mitra, LF/KIR who is empanelled for the post of Group'B' 
service as AME against 75% in Loo Steam is temporarily appointed 
to officiate in Group 'B' and posted as Offg. AMS/PNO & Coaching 
Depot Ufficer/Pandu vice Shri S.C. Das. 

Shri S.C. Das on relief is transferfed and posted as Off g. 
AME/TDH vice Shri M.B. Sen posted as DCOS/KIR (adhoc) in terms 
of office order No.187/89 (Mech) circulated under No.E/283/54 
Ot.XII (0) dated 14.9.89. 

Shri S.S. Chakraborty, SS(D)/E/NGO who is empanelled for the post 
of Group'B' service as AME against 75% in Loco Steamis temporarily 
appointed to officiate in Group'B' and posted as off.AME(D)/NGC 
against the upgraded post sanctioned vide Gvl(P)/Maligaon's 
memorandum No.5/89 circulated under No.E/804/2—G(0) dated 10.1.89 

Shri R..L. Das, LF/NBQ who is empanelled for the post of Group 'B' 
service as AME against 75% in Loco Stream is temporarily appointed 
to officiated in Group'E' and posted as Off g. AME(D)/LMG against 
the upgraded post sanctioned vide c(P)/MEG's memorandum No.5/89 
circulated under No.E/304/2_G(0) dt. 10.1.89. 

Shri P. Mukherjee, SS/WRS/NBQ who is empanelled for the post of 
Group'B' service as AME against 75% in workshop stream is ternpora-. 
rily appointed to officiate in Group '13' and posted as Off.AME/ 
MR/HQvide Shri S.K. Haldar superannuating on 31.10.89 (AN). 

for General Manager (P) :MLq. 

No. E/283/54/Pt. XII (0) 
	

Maligaon, dated 30.10,89. 

Copy ofrwarded for information and necessary action to :_ 
1. QVIE/MLG (2) CRSE, CWE & cME(P)HQ. (3) Secy. to a (4) DRM/WRR, 
APDJ,LMG & TSK. (5) DAO/KI.R,APDJ & LMG (6) WAO/NBQS & DBRT. 
(7) Sr. DME(D) SGUJ, MLDT. ~ 11)

8) DME/D/NGC (9) DBM(P) KIR,APDJ, 
LMG & TSK ft) Dy.CME/NEQ. 	 AMS/PNO (12) Sr. DME (C&W)/KIR 
(13) DME(P) APDJ (14) APQ/M/MLG. (15) Officers concdrned. 

for General Manager (P) LG. 



	 .-. 	-. 	
c 

/\ 
 

oil 

	

t 	Ui 	 t.I) r1JcJ••
. 
 C/. 	t;.c') 	..j Cfl . fj 	• 	.ib\ i 	., 	

rJ2 	
' 	. 	.• 	. 	 .. 	,.. '.-. 	 ,.. 	.1 	 ;- 	• 	.,-.. 	s• 	, 	. 	. 	h• 	i-'. 	. 	7 • 	! • 	 I 	H. 

	

... 	
t1cf 	.Ti 	f. 

•:';•• 	 :'LI 	. ,..f 
. 	'. 	. 	. 	•:, 	. 	• 	• 	. 	. 	.. 	:.*; 	• 	. 	(j 	. 	• 	 .. 	-' 

I h 	 t/z1 	tzJ 	 4,
b 	 L eI- 	b 	r-. 	:T'. 	. 	

.-• 	.j 	. . 	 .)•. 	 J 	•1 	J 	• bJ 	t. 
k 	 _ 	

r 	• r' 	;r.' 	 . 	
;• 	I- 	 :.1j 	cn • 	 • 	 . 	 . zJ . 	:.) 	

. 	.l 	1. 	•... 	
1:)s 	(1 ) ••• $ j' .. 

. 	 .-I. 	
ç, 	_ 	•• 	• 	:J 	 ..) 	 :. 	 • • 	:.• 	L• 	j 	• 	 • . 	 -. 

:'

i . U •:, co Cl). • •• 

3_ , c_.. : • . . 
I .1 :. I • 

•. -s C) I 
• • .. . ..• . :. •• p... ¶. '.,: •'•.._ ;.•. c1 . S 

 • . . . ci-. • .• . . . ,. I • . J• •}
tir .. . '3 3.  t7 . ... , c+ (- .. . .. . .:.. • .(.. 	. 	m 	 3 3 	••< 	 . 	 . 	¼:•• 	.. 	 jl;. 	.. 	 . cn 	M fl) m 	 I 

 L46c:; i:•J;;L•._ 	 . 	
t,. b ti 	b b• 	b r, b 	i 	I i.. 

cI•-? 	.. 	 • 

	

_J  	J 

	

c 	.7-i 	•• 	••-":-• 	•-:- 	3I'. 	 L)Wj 
noJi;iI;•iti3 • -' . 	 . 	 .-.-' 	

C) 	' a 	 ' • ! fl I 	• • 
-I) 	 . 	 p-., 	• 	 . 	

i 	S 	: 	' 	
. 

•0 	

S r\Dr).cD 	N- 0 N 0 - 	C) 00 - 0 • 	.. 	S 	C) 0 	 73I Lri c 	ji - 	 •r. 	n 	-) 1') t 	-S) 	Q \J1 	 • 	I I r 	i 	• 	 : 	 r 
IQ 	 i 

o 0 	 - o 	 :c+•; 	i. 
- - 	r 	to p .w -i- 	 C 

 •••. 	i 	i 	 ' 

	

 i 	jr 	 I.! 	t 	H 	1 II.•tj .. -N 	 •N4- -N 	-N 	 4• ;: 	 H1 

	

oN kD U) G' 	0 	 Ui 	f 
.5 

	

—'--a ro 
r\) t\) ri 	 0 r' c' r'. a 	1')-C)i 00 

	

- j 	 .. 	
I.al-3 	. _ 	III 	i 	

r. 	.jf.• 	
!''• + I. O .. 

•O Q.O 0 o 	o c •CO CCC o 	
- ' ,c

00 0• 	 Ij - 	(\ • 	I • i 	I 	.i•i 	I• . 	I. 	 I 	
.LIt...0 	.•.Q.• 

	

• 	9\ 	 rn 	 .o (I  	
-.? C. 	 O''.fl".. 	J)c+I}-4)j  

	

• 	
C\ -.:C Ci -N. 	 • f) 	I\) U) 	Ii'U 	j;O 

	

hi 
)QQS.-J 	c 

	

•1 	I 	 . 	 h.,. 0 0 

	

 
.t'- 	

, 
• 	 Ui.) 	'ri0.-.0_.. 	0ç)r) 	•O'.O Ii 	 - • 	. 	

1. 	1 	I 	I 	I 	I 	• 	I 	I 	I 	I 	I 	I 	J 	 i 	.I 	•.i 	Iic+ 	. Q(Q 

	

	QQQ 1 O0.iIi.u., 4 _ 
-- 

• 	
I 	I 	I 	I. 	I 	 I ;g • 	. 	 i 	1 	..i 	r 	,h4 	 :. 	10: 	• (t 	 W 	(0 0) .(D 	(0..W. 	 U 	 Fjj O ¼). D 	D 0) 	(I) (1 	 t\) t\) 	• ..N.) ...0.. I.tIH 	 . .Ij• , ••. • 	. 	 S 	 . 	S 	 . 	. 	 .• 	S. 	

'jti I. I 	 . 	. 	 .  
ffl 	

. 	• 	. 

 
I 	I 	I 	I 	I 	('j 	. 	 I 	.1 	ii 	t 	 I 	I 	(fl 	I 	/) 	I 	, 	 J 	..1 	• SJ 

S 	 •.•• 	5•. 	
•IL 	t3,. S 	 ••.. 	-. 	- 	. 	-. 	. 	 S. 	• • S 	 S 	•• 	. 	S 	

- 	 . 	S.  • 	
' 	'•j• 11_i-_._:.i._..' 	•. 	S  0 	

t- 	 ' 	o' 	• 	 ' ' 	O 

	

) 	 •: 	. 	 •, 	•. 	

.• 	 . 	 •. 	• 	, 	. I 	-I - 	i 	I 	I 	I 	I 	(1) 	'r fl' 	I 	I 	I 	U) r 	U) Al(u 
 

Jul .i 	• .1 	.3, 	, 	.  
U 	

r. 	• 	. 	C. 	(. 	U., 	C-J 	.-'. • 	 S  -• 	
. ".-. 	I 	 0 

ri- 	) 	I I.) U U i.) U 	 II 	Q u U U) -- _) U CO 
 

-

•..b 	' 	 1 	i- 	 i 	'-'- 	i- 	j 	r 	• 	. . 	S 	 • (0) . 	. 	••,j ,.. 	:. 

	

- 	 S 	 • 	. 	

•1• 	-..•.• 	.. 	.c 	... 	,• 
• 	 - 	 . 	

.•i cn ' . 	.•.. 	S. 	 • 
• 	

.. 	
II 	. 	

• 	1(1 
• 	

- 	
. 	 ..• 	 .. 	-. 	, I

Fj • 	••i 	. 	 SO 	 •0• 	•(/) 	 •tf)L) 	II. 	 , 
• 	U 	 . 	• 	

S 	 Q•cv. 	0 	. 	. 	•:i., 	•i 'U 	(Ti .• 	. 	 :i 	U 	 ) .!U 	.I • I 	- 	 •• . 	. 	I  

	

• 	
• 	 5 	 • 	

U 	. 	. 	.. 	, 	................- 	.. . 	 , 

	

• 	I 	 - 	•• 	S 	
. 	 . 	: 	o. 	J 	I 	 • 

' 	I 	. 	
Li) 	 . 	 .. • -. 	5 ...... 

	 I 	if - 	 • 	. 	
U 	 U 	• f 	

• 	•• 	.j..; 	r S 	 • 	 . 	 S 	• 	
CO 	. 	 . . • 

	

- 	
)-j 	 •Ii 	

I 
H 	 . 	

. 	 -. 	. 	, 	.: - 	•--, 	• 	 i 	: 	, 	t, i. 

	

• 	J. 	• 	 .5. 	
• 	 • 	 ' 	

.I'i5:;I- 	•Ll 
.4 	 . 	 •• 	

• 	d 	
•. 	

o 	•; 	• 	o I 	I 	
• 	:.., 	•.- 	.t.) 	• I o ci- 	 • 	_I' 

• 	 i 	 ', 	i 	i 	' 	jvJ $ 	 1 	 '1 	 •l1 
• 	. 	. 	- S 	• 	

• 	(5 	 I 	 . 	• 	S. 	• - 	• • 	.. 	.......... 
	..• . 	t• 	sr . 	i..-. 

- 	 5•'• c 
	 4 	• 	I 	

I. 	l' 
- 	. 	• 	. 	••. 	

L. 	•' 	 • 	5• 	5. 	1 • 	• 	• 	 • 	

• 	 j 	. 

: 

• 	 '1- 	
L 	• 	

Si.. 	I 
• 	 • 	' 	

S 	 5 	.. 

S 	 .....5••• 
	.SS•S 



H 	 •. 	
.- 

- 	

L 
	

.- , I 	 -. 	
•. 

I -  

': 	 •_ 	•.• 	 ;. 	 : 1  

• 	. 	I ) 	¼I t, 	 ' 	 N) 	'.) 	 N) 	N.) 	N) • 	I 
• c ., 	ui 	 — (.).. 	c 	 • N).. -' 0• 

. • . 	. 	 U 	• 	•, 	• 	I 	• 	•. 	U 	 S 	.• 	0. 	• 	•• 

. 

rL9• 2 	r 	 Li jj Cl) 	 ij (jj ni Cl) (1) U) Cl) (i 	(11 (' 	I • I 

k  
U 

I' 

.) 	CJ 	?) 	U 	ij  
U 	3 	 C) 	 ) 	•1 	- 	-•' 	 cf ire

..• 	 r 	, 	-.. 	. 	•) 	..j 	• 	) 	( 	I 
f r C- 	

- 	
I I 

1 	\ 	, 	 .) 	P 	i . 	 Ii 	 • 	 .) 	• 

	

• 	. .:.-.I 	 • 	 .• 	 . 	 ... 	•. 	I. 
Cs, 	ci 

c 	i- 	PV 	 • 	 III 
' 	•• 	 • 	 - 	•.. • 	• 	 -. 	 • 	1 	'I 

• 	.• 	:1 	\ 	 . 	• 	 . 	• 	. 	'' 1,' 

\ 	 t 

• 	
I..,- 	 ' • . 	• 	I 	. : 	• 	-. 	'- • 	.• 	 • . • . 	. 	. 	-.. . 	- • • I.'• 

•• • ,. 	
•, •• 

ci CO Ci. 

- - 

I 	I 
I) .__k  ( ç, t. : ) t) ' 

I - •1 • 	I (I .  . 	•i ' ---1 -: -. -..i - 
' 
ij 

•;-• 	• 
t.' 

I 
(.- 

I 
C..' 

I 
(' 

I 
( 

I I 
- 

I 
— 

I 
::••'(.) 

I I I 
_._( 

• - (. , C . , ) — • 	. ('.) . . (• ' — 

•'-. :.' 	." \;. •I .. 'xii 
• — 

• •.:'% .-.• I_I.  
(it tJ. -' I'..) ( C.' I - .) •- (.. 1"' •- I 'I 

ci ' \..t 4. II. I'.) ',.i -.1 ........... • 
•t ::..:( 

•f 	•) 
I 

( 	.. 
I 

I • 
I 

• • 
I I • 

. 
! 

.•.• 
' 

—. '._1 
4s ,•• 

t C') • i i i i t i i I I I 
, 	: H;  - rn —J cr m c'  

• '' 	C') • u 'C') ----.3 .1- -t — . \.rI •. .. I") 
.1 r_ 
:. 
..L. 

..j.:'. . —' [\-.)  
• - • c 	- '- 'i -a .-.J 4\J NJ 4' N) — N) -3 

•-j'•(D, i i i t i i i i i 
r (: 

• I:' -• ¼_it N-) I) ,_it N.) I\) N.) r') '-3 \ N.) 

k i i I I I 1 I I l 1 
/c1- L- • 	¼,O '-.0 '.0 '.0 'L) '-C) 'C) '.) '--0 '.0 '-C) 

•. '.) —.• '° • N- 
.•-., O 	-'-, i:-, 

'-I' ' -- t -- • III 
•-•\ • 

It,  • 	' . 1_i 

• 
I .  .\ 

: 
"•O) 

•.. 
. 	IC'\ 
-' 	'.o1- 

• 	'.. •°•C) -.•... 

, c 	
'5 ••, • •-,'.. . 	I I, I I • l I I , 1 I . 1 ,  •.I 

.-I • 	\ b- . ci . -. • 
U U 0 0 0 U 0 o 0 0 0 

ci c 
C)  

• 

• :_ 0. 
0 

I1 
0 

• en . 

() 	0 Ci) 

- •'.' H 
C.) 

¼j 	0 
• 	• r,.1 - • 	(1' • 

1}r 
t. - 

' 
F 
.,j.).•f. 

ZQ 

	

'._'.I 	L 	U I') 	•- 	I 
_1 	...I 	() 	•".• 	.,A 	ç)- 

I 	I 	I 	1 	I 	I 	I 	 I 

	

.) () — 	-.. 	(• 	,a _a 

I 	I 	I 	I 	I 	I 	I 

	

¼fl 	¼_I) 	I 	1 

- 	r-.. -' 	•- 	) 	I') 	•-' 	) 	I 	I 
t'•) 	----1 	•'. 	•:-. 	— 	'.•t 	' 

4 	1 	; 	• 	 I 

	

•-" t • ) 0 0 	 L1 () 	tJI 

	

-) N.) N) C) 	U.)  
I 	I 	I 	I 	I 	 1 

0 0 N) N) 0 
. 

-WN) N)—a--'0 II 
I 	I 	I 	I 	I 	I 	I 

0 	I'I 
N-•) N.) N) 	' 

I 	I 	I 	1 	I 	I 	I 	II 
LU 'C) '.0 '.0 '.0  

L-I 

I . 	iJ  

II 

I 	I 

	

, 	• 

	

I 	I;' 

(P11 

 ki 

I 	I 
Io;l 

• 	 II 

	

- 	I 	I 

• 	 I 	I 

::u 

:1 



711 

ANNE XURE-4 

( NORTHEAST FRONTIER RAILWAY ) 

No. 340E/l/326(0) 

To 

Shri SS Chakraborty, 
AWE/NGC/ 

Office of the 
General Manager(P) 
Mal igaon/Guwahati_11 

Dated, 19/01/1995 

Sub: Revision of seniority list (Integrated). 

Adhc promotion in your favour to the post of ASS 
in scale Rs •  700_900(RS) was ordered w.e.f. 2.2.82 which was 
subsequently regularised w.e.f. 5.3.82 vide CME(P)/MLG'S letter 
No.E/254/49/DSL/Elec(M) dated 18.1.85, as there was a clear 
vacancy of ASS as on that date, which was a non-selection post. 

Shri RI.. Das, LI(M) (flow AME) was also promoted on 
adhoc basis w,e,f. 18.3.80 with subsequent regularisation in 
scale Rs.. 700-900(RS) w.e.f. 1.1.84. 

While preparing an integrated seniority list for 
the purpose of promotion to the post of Group !B', Shri RL Das 
was accordingly shown junior to you, as his promotion was 
regularisedw.e.frm 1,1.84, 

Shri Das thereafter, preferred an appeal.. to 
aritidate his promotion as on that particular, date, when there 
was a vacancy and the post was non-selecti9n one. The case' was 
examined and the Competent Authority has decided to effect 
his promotion w.e,f.27.2.82 instead of•  1.1.84. 

4, 	Above decision of giving effect of promotion of 
Shri RI.. Das to the post of LI (M) in scale ,Rs. 700-900(flS) 
will also require revision of seniority posthtion in the' 
integrated seniority list of Supervisory staff of Mech. Deptt, 
published vide cME(P)/MLG's No.E/254/III/91 Pt.VI(o) dated 
11.7.89 and Shri Das will now be senior to you in scale 
fis. 700900(RS) and also in higher grade posts. 

Before the above seniority list of staff in scale 
Rs. 700_900(RS) and also in higher grades are corrected (assigning 
higher position to Sri BL Das) and published, you are advised to 
submit your representation, if any, in the matter, which should 
reach this office wIthin 15 days from the d ate of receipt of this 
letter, to enable this office to take necessary 5ction, if 
required any. 	' 

6, 	pesecknowledge receipt of this letter. 

( A.K.SEN 
AMO/Mech 

for GENERAL MANAGER(P) 
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A N N E XURE-5 

T0 

The General Manager(P) 
N.F. Railway, Maligaon, 
Guwahati- II 

5ir, 
Sub: Revision of seniority list (Integrated). 

Ref: Your L/No,340E/1/326(0) dt. 19.1.95. 

I regret having to note the contents of your, letter , 
 

in which a proposal has been mooted to reassign the seniority 
position of Sri R.L. Das in the integrated seniority list in 
scale Rs, 700900/_(RS) which is inappropriate, unjustified 
and untenable on grounds mentioned below. 	., 

Sri R.L. Das was promoted on ad-hoc basi w.e.f. 
18.3.80 and subsequently regularised w,e,f. 1.1.84 
The letter date rnst have appeared on anumber of 
oc.casiorn prior to his promotion to Group 'B', but 
he had never submitted any representation against 
wrong placement of his seniority. 

Even on theéve of selection to Group, 'B' in 1989 
when the integrated seniority list was finally 
circulated after rectifying the position on the 
basis of individual represeniation under G4/?'s 
Notice No.E/254/III/91/Pt_VI(0)dt..19. 6 . 89, the 
Administration also allowed 7 days time for submi-. 
ssion of representation, if any. Sri Pas did not 
avail of this opportunity and the select list 
of Group 'B' (PJE's) was published withapproval 
of Gvi on the basis of the same list. The represen-
tation of Sri Das at this distant date this has 
no logs to stand upon. 	 . 

The promotion of Sri R.L. Des to scale Rs. 700-90/-
(RS) was regularised by the competant authority w,e.f. 
1,1.84. AS such, his suitability was adjudged by 
the competent authority, as from 1.1.84 which is the 
crucial date for determini.flg senirity. It is not 
understood how he is now being declared suitable 
from an earlier date, viz. 27.2.82. According to 
Board's L/No.E(1\jG)1/9,0P?L/26 dt. 14.5.92, the "Select 
list/Trade Test panel shall be treated 2seffective 
from the date of approval by the competant authority". 
When the panel of Sri R.L. Das on scale Rs, 700-900/- 

(RS) was appr9ved as on 1.1.94, there could not be 
any scope of antidating it from a date a coupre of 
years earlier. 

t~~ P 
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d) It may be added that the senior Supervisors of the 
mechanical department were mostly promotted on ad-hoc 
basis initially and later regularised and thelatter 
date has been adopted as the criterion for determining 
the seniority, In my own case and of quite afew others 
as well, regular vacancies were available from a much 
earlier date while we were promoted on ad-hoc basis 

first and later regularised, which dte had been adopted 
for all plarposes. If the case of Sri Das is resuscitated 
after an interregnum of one and a half decades, I may 
also claim for idntification of a clear vacancy of ASS 
(Rs.700-900/_) in my own stream and seek for antidating 
my promotion from an earlier date, so also is the position 
of many of my confreres I  am sure that with such reassignment 
of seniority in my case will stand senior to many other 
candidates, some of whom have already been promoted to 
s nior scale in Gazzeted Cadre s  

e) All these points apart,my posotion was correctly shown 
in the classified list published by the y, Board over 

the years and any change at this distant date will lead 
to very adverse repurcussion on a number of other incumbebts 
similarly placed. 

2. In fine, I  beg leave to say that on grounds mentioned in 
para-I supre which are all cogent there is no point on 
reopening of the case of Sri Das now in the interest of fair 
play, justice and equity and I pray tht the proposal may 

kindly be dropped. 

Yours faithfully, 

Dated, New Guwahati 
6th Feb'1995. 

S.S. Chakraborty ) 
I½ME/Diesel/NGC 

i J  
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A N N E X U R E 

To 
The General Manager(P) 
N.F. Railway, Maligaon 
Guwahati-li, 

Sir, 
Sub: Revision of seniority list (Integrated) 

Ref: Your L/No.340E/1/326(0)dt. 19.1,95 and 
my representationdt. 6,2.95. 

It is astonthshingly noticed that administration 

after receiving my representatidrn on the proposed revision 	' 

of seniority list vide above remain silent for a long period. 

It is assumed that the administration has dropped 
the idea to favour particular candidate for giving him undue 
benefit violating all rules and regulations existing in the 

railways in regard to fixing up seniority of railway man. At 

the same time 1  am afraid that my representation against any 

change of seniority on the basis of which the se1ectioi of 

Grop-B was held and the candidates were empanneled, might 

have been over ruled and administration on their own violation 

mighthave been trying to change my seniority position in the 

panel. If it is so I  may pray to the Court of Law for getting 

justice against thearbitrary decision of the administration. 

This appeal of mine may be treated as notice to get 

reply from the administration within fifteen days otheEwise 

I will be free to move to the Court of Law .  

Thanking you in antifipatiofl:. 

Yours faithfully, 

'~_M 

Dated : New Guwahati, 

the 7th Deptember, 1995. ( S.S. Chakraborty 1 
AME( Diesel)/NGC 

J 
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A N N EXURE-7 

NORTHEAST FRONTIER BPIILWAY 
Office of t he 

General anager (P). 
No. 340E/1/326(0) 
	

Maligaon, Guwahati-Il, 20-9-95 

To 
Shri SS Chakraborty, 
AME(D)/New Gauhati. 

Sub : Revisionof seniority list (thtegrated). 
Ref : Your representations dated 6.2.95 and 7.9,95, 

Your representations under reference in response to this 
office letter of evennumber dated 19.1,95 have been examinedt 

he appropriate level. The arguments advanced in your represen-
tation that Sh, IRL IDas did not submit any representation against 
wrong placement of his seniority prior to his promotion to Group'B' 

or even immediately after the publication of the said integrated 
seniority list, circulated under GvI(P)'s No,E/254/III/91 Pt-VI(0) 

dated 19.6,89 are correct. However, the fact remains that Sh. FL 

Das had been senior to you as per dates of entry to Rlu. service 

S well as date of promotion to various comparable grades. It is 
only in the case of promotion to grade 700-900(RS) that his date 

of regularisationwas treatdx as 1,1.84 while you axv were given 

the benefit w.e,f, 5.3.82, resulting in the alleged wrong 
fixation of seniority of Sh, BL Das in the inteqrated seniority 

list ofMechanical Supervisors and in the Gazetted cadre of 

AME/AWN. 

Thecontentiori of your appeal as mentioned in para(c) of 

your representation dated 6.2.95 doesnot appeal to be justified 

correct as because similar considerations were made  in your personal 

case giving you the benefit of regularisation of promotion in grade. 
Rs. 700-900/- from a back date, viz, 5,3.82, while the decision was 

taken only in the year 1985. AS such, your ag argument quoting 

Boards St circular No.E.(MG)I/90 PMI/26 dated 14.5.92 is not 

tenable. 

As far as the question of considering the claim of Sh, 

a Dasafter lapse of a considerably long period is concêrnd, it 
is to bestated thatthe case was examined in great details at 

t 
	the level of CPO and CME and only after examining the merit of 

the case, the decision to antedate thd regu1ariiation of promotion 

of Sh, }L Das in grade Rs. 700-900/- winkik wle.f, 27.2.82 instead 

of 1.1.84 was taken. 



QVI1 

2 . 

Accordingly, Sh. Das has been given the benefit of 

regularisation of promotion to grade 700-900/ vide1(P)'s 

order No,E/283/III/59(M) Pt.iii dt.12/13.6.95. His seniority 
position has also been corrected in the seniority list of 

LI(M)/FFO/MLF in scale Rs, 2000-200/- published under Gi(P)'s 
No.E/254/III/42(M)Pt,I dated 18.12.87,interms of c(P)'s 

No.E/283*III/59(M) Pt.III dated 12.13.6.95. 

in view of the above, Sh. RL Das, with his revised 

seniority position in the non-gazetted cadre, stands senior,  

to you in the integrated seniority list of mechanical Super-
visors which was taken into considertiori at the time of the 
selection of AMF/AVvI held in the yeàr1989 in which both Sh 0  
Das and you were émpanelled and as a sequel to the above, Sh. 
D8s stands senior to you In the Gazetted cadre also. 

This is for your information. 

Please acknowledge receipt. 

(M.Brahmo) 
Dy. Chief Personnel Off icer(G), 
for General Mnqer (P 

S 

,' I 
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L1.I.96 

'Genera) Manaqer(p) • 	N. P .F ai iway 	 . 	• 
Maligaon. 

S ubFeiij0 of seniority list(inegrated) 

Pf: Your Off ie letter No.340E/L/36(0) 
dated 20,9,95. 

This JA in rnq.,rH t ,, yr 	 ir ttrr' dtter 	 v&d N 	34Or'1/26(() whirel,n you • • h 	st;ter that th 	ntnri t.yP 051-tlon of Sri 11.L. fls 
a$ shown In the seniority list of LI(M)/FFO/jLF in the • 	
sc.ale of Ps.2000_3200/ puhlishd under GM(P)'5 No,E'2M" III/42(J)ptI dated 18.12,R7 has been Corrected and pUbijhd In terms of GM(P)g No.E/283/Ixx/59(?)p dated 12/1..6,9. 	 111  

I hav.e enquir 	nd looked for +.hn cOpy f. fh aforesaid corrected seniorjty list but failed to qet one. 
• 	

I hereby kindly request you to please furnish me • 	
with the copy of the follo',vina documents. •• 

'(s) G(P)' No.E/254/r1I/42(M)pti dated 1.L2.7 
(b) GM(P)'5 No.E/28 /III/59(e) 	III dated 12/i..• 

• 	 P1asefortrd me copy by 23 	r 	 of the abov 1tter latest ,1,96 as equired in Connection with thc case filed 	
• by me in CAT aqainst the rev.sj00 of s.enioiIt list commu • 	

• nicate vId latter under reference 

Yours faIthfufly 

I 	
• 	 • 	 • • 	Dated 	•  

New Guwahatj 	 • 	( S, S. Chakraho.y) •  
The 11th Jan'96 
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In  Title of the Case, 	 0. 	 5. 

Mr. $.S.Chakr aborty. ..•..... 	Applicant 
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IN THE CTRAL A1INISTRATIVE TRIg3NAL : (JWAI-ITTI B(i 

0.A. No 	/ C' of 199 

BE TWEET 
. 

Mr. Shyam Sundar Chakraborty, 
Son of Late Nani Gopa]. Chakraborty, 
Assistant Mechanical Engineer (Diesel), / 
Diesel Shade, New Guwahati, 
Guwahati-21. 

... 	Applicant 

S 

AND 

1. The Uihion of India, 
represented by the Secretary, 
Ministry of Railways, 
New Delhi - 110 001. 

The Railway Board, 
represented by its Chairman, 
Railway Board, 
New Delhi - 110 001. 

The General Màrxage, 
N.F. Railway, Maligaon, 
Guwahati-7810(11. 

4 The General Manager (P), 
T.F. Railway, NaligaOn, 
Guwahati-.7810 11 

The Chief Mechanical Engineer, 
N.F. Railway, Maligaon, 
Guwahati-78 10(11 

The Deputy Chief Personnel Officer (G) 
N.F. Railway, Maligaon, 
Guwahati-781011. 

Shri R.L. Das, 
Assistant Mechanical Engineer, 
Carriage and Wagon, 
C/0 Chief Mechanical Engineer, 
N. 	Railway, 
Maligaon, Guwahati-7810 11. 

S 

••• Reondents 

Ontd...P/2. 
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DETAILS OF APPLICAM:CINt  

(. 

1. 	 ORDER AGAIN 

The application under Section 19 of the 

Administrative Tribunals Act, 1985 is made against : 

Letter No. 340 E/1/326(0) dated 19. 1.95 issued On 

behalf of General Manager (P), intimating the 

applicant the decision of Coietent authority 

to antedate the promotion of respondent No. 7 with 

effect from 27.2.82 instead of 1.1.84 to the post 

of Loco Inspector (Mechanical) and consequently 

revision of seniority position in the integrated 

seniority list of supervisory staff of Mechanical 

Department published by CX4E(P)/MLG 1 S No.E/254/III/ 

91 Pt.VI(0) dated 11.7.89 and as a result making 

respondent No 7 seniOr to this applicant in the 

integrated seniority list of Loc& Supervisory Staff. 

Order No. 340 E/1/326(0) dated 20th September 1995 

passed by Dy. cPO(G) for General Manager (P) 

rejecting the applicant's representations dted 

6. 2.95 and 7.9.95. 

2. JU RI 31)1 Ct ON OF THE TRI BUNAL : 

TheR applicant declares that the subject 

matter of the instant case is within the jurisdiction 

of til s Fbn'ble Tribunal, 

3, LIMITATION : 

Since in tlis case a final order within the 

meaning clause (1) of sub- section (2) of Section 20 has 

been made vide order No.340 E/1/326(0) dated 20th 

contd. . .P/4. 
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September 1995 and the instant application is being 

filed within one year from the date on which the aforesaid 

final order was passed therefore, it is stated that the 

instant application fulfils the lgal requirement of 

limitation as laid down under Section 21 of the 

Administrative Tribunals Act, 1985. 

4, FACTS OF THE CASE : 

4.1 	The cruof the grievance of the applicant for 

the redressal of which he has come before this Fbn'ble 

Tribunal is as follows : 

There is an integratedseniority list of 

supervisory staff of Mechanical Department dated 4.89. 

In the said list, the name of applicant was shown at Si. 

No. 29 with his date of promotion to the scale of 

Rs.2000-3200/- being' 5.3.82. While, in the case of 

respondent No. 7, in the aforesaid list, his name was 

shown at Si. No, 46 with his date of promotion to the 

scale of Rs.2000-3200/- being 1.1.84. aibsequently, on 

29.5.93 the seniority list of Group 'B' officers as on 

1.4.93 was also published and in this seniority ij& list 

the name of the applicant.was shown at 5].. No. 17 with 

hi s date of p romotion to Group 'B' being 30 • 10 • 89 

While in the case of respondent No. 7, his name in the 

seniority list of Group 'B' officer was shown 'at S].,No.18 

with his date of promotion to Group 'B' being 29.11.89. 

It was during November/December 1994 that 

the respondent No. 7 ciose to discover that his position 

in the integrated seniority list of 1989 and the 

contd. . .P/4. 
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seniority list of 1993 has not been shown correctly and 

that the was entitled to promotion to the post of Loco 

Inspector (Mech,) with effect from 27,2,82 instead of 

1.1.84. Accordingly, respondent No. 7 filed an appeal 

before the competent authority and requested to antedate his 

promotion to the post of Loco Inspector (Mech.) with effect 

from 27.2.82 in stead of 1.1.84 and prayed for consequent 

changes in the seniority list of 1989 and 1993. 

It is pertinent to mention that this realisation 

of being wronged was dawned upon respondent No, 7 at a 

time when the of fidals uptO the si. No. 16 in the seniority 

list of 'Group 'B' officers were promoted to the rank of 

Di vlsi on al Mechanical Engineer and thj s app ii cant bein g 

at the Si. No. 17 was expecting his promotion to the rank 

of Divisional Mechanical Engineer. 

This supposed injustice meted out to respondent 

No, 7, filled the respondent No. 4 with grief and remorse 

and accordingly, after the lse of 13 years it was 

decided to antedate the promotion of respondent No, 7 

to the post of Loco Inspector (Mech.) with effect from 

27. 2.82 instead of 1.1.84 and consequently it was also 

decided to revise the seniority, position in the integrated 

seniority list of supervisory staff of Mechanical Department 

- 	 dated 11.7.89 and the seniority list of Group 'B' officers 

dated 29.5.93. The aforesaid decision was intimated to 

this applicant vide letter dated 19.1.95 against which 

applicant submitted representations dated 6. 2.95 and 

7.9.95. The respondent No. 4 rejected both the rep resenta-

tions vide order dated 20.9.95. 8eing thus aggrieved. the 

Contd. . .P/5. 
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applicant has come before this Hon'ble Tribunal through 

this original application. 

The aforesaid is the crux of the subject matter 

of the instant case, the applicant now places the facts 

of the case in eriatim. 

	

- •4.2 	That the applicant holds a diploma in Electrical 

igineering. He was  initially appointed in the Railways 

as Trainee Chargeman (Electrical) on 24.8.67 and oncoraple-

tion of 1. year of training and on his clearing the 

• prescribed examination, he was appointed, as Regular 

Chargeman with effect from 24.8.68. 

	

4• 3 	That in subsequent years this applicant climbed 

successive ladder of promotion. It was when this applicant 

was k part of Loco and Diesel Supervisory Staff, that 

on 19.6.89 vide No. E/254/III/91 Pt, vI(0), the respondent 

released the integrated seniority list of supervisory 

staff of Mechanical Department in respect of thestaff 

promoted on or before 1.1.84. In the notice circulating 

the aforesaid seniority list, it was made clear that 

each individual is to examine the position assigned in 

the list and satisfy  himself and any objection to the 

position in' the list should be submitted through respective 

DMEs to PO(M) within 7 days of the receipt of the notice. 

Copy of the Integrated seniority list of 

supervisOry staff of Mechanical Department 

is annexed hereto ando marked. as ANNE) JIE2. 

O3ntd.. . .P/6. 

11 
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4,4 	It is pertinent to mention that in lnnexure-1 

integrated seni.ority list the name of applicant was shoi 

at Si. No •  29 with his date of promotion to the scale 

of Rs. 2000-320O/ being 5.3.82. While in the case,of 

respondent No. 7, in the aforesaid list his name was shown 

at Si. No. 46 with his date of promotion to the scale 

of Rs.2000..3200/... being 1.1.84. 

It is stated that after circulation of the 

aforesaid list• no• objection was ra.tsed by respondent No. 

in regard to the position assigned to him in the said 
14 co4-' c' 

list therefore by necessary appA**n*km it followed that 

the position assigned to him in the integrated seniorIty 

list was acceptable to the respondent No. 7 at that 

relevant point of time. 

	

4.5 	That on the basis of the Annexure_1 integrated 

seniority list, in the year 1989, Itself a panel foE 

promotion to Group 'B' service (Mechanical) was formed. 

The panel was formed vide office order No. 214/89(MECF1 

dated 30.10.89 passed by the respondent No.4.. 

Copy of the office order dated 30.10.89 is 

annexed hereto and marked as ANNE)JRE_2. 

	

4.6 	That in the panel for promotion to Group 'B' 

service (Mechanical) which was formed pursuant to the 

Annexure2 office order, the names of both this applicant 

as well as therespondent No. 7 sppeared. Itwever, it is 

pertinent to mention that in the aforesaid office order, 

40 

Contd. • .P/7. 
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the name of this applicant was shown ahead of respondent 

No 1  7. In the Annexure-1 integrated seniority list, this 

applicant was seniOr to thezespondent N01 7 

4• 7 	That on the basis of the panel formed vide 

2nnexure-2 office order, this applicant was promoted to 

the post of Asstt. Mechanical Engineer (a group it 

post) with effect from 30.10.89 whtle in sharp contrast 

the respondent No. 7 got his promotion to the post of 

Asstt. Mechanical Engineer on.:29.11.89. &ibsequently 

the seniority list of Group 'B' officers as on 1.4.93 

was circulated vide order No.E/167/2/1/() dated 29.5.93 0  

While circulating the seniority list of Asstt. Mechanical 

Engineer as on 1.4.93, it was made clear that if any one 

is aggrieved by the position assigned to him, he can 

intimate the competent .authority in regard to the same 

on or before 30.6,93. It is stated that kka in the 

aforeaid senioritylist of Group 'B' officers, the 

name of this applicant was shown at Sl. No, 17 while the 

name of the respondent NO•  7was shown at Sl.No. .18. 

On this occasion also, the$rspondent No, 7 kt silence 

and did not make any objection. Hence it is stted that 

even this time, the position assigned to the respondent 

No. 7 in the seniority list of Asstt. Mechanical Engineer 

was acceptable'to him. 

Copy of the seniority list of Group 'B' 

officer as On 1.4.9 3 is annxed hereto and 

marked as ANNEXUE.-3. 

4.8 	That on the basis of the seniority list of 

Contd ... P/8. 
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Group 'B' offj.cers, promotion to the post of Divisional 

Mechanical Engineer were made in regular intervals. 

It is statedthat by now theofficials uptO 8].. No. 16 in 

the seniority list of Group 'B officers have been promo-

,ted to the post of Divisional Mechanical Engineer. It 5 

only when the promotion of this applicit to the post of 

Divisional Mechanical Engineer was round the corner 

that the respondent No. 7 some time in November/December 

1994 filed an appeal before the competent authority 

wherein he made a complainant that he was entitled to 

promotion to the post of Loco Inspector (Mechanical) 

with effect from 27.2.82 instead of 1.1.84. He  this 

r equ e St ed the competent authority to antedate hi s 

promotion to the post of Loco Inspector (Mechanical) 

with effect from 27.2.82 instead of 1.1.84 and prayed for 

consequent changes in the integrated seniority list 

of 1989 and the seniority list of Group 'B' officers 

of 1993. 

4.9 	That the respondent No. 4 on receipt of the 

appeal of the respondent No. 7 discovered rather 

mysteously that a great injustice has been meted Out 

to the respondent No. 7 in the matter of giving him 

promotion to the post of Loco Inspector (Mechanical). 

Therefore, the respondent No. 4 vide letter No.340E/1/ 

326 dated 19. 1.95 intimated the applicant that the 

competent authority has decided to antedate the promotion 

of the respondent No. 7 to the post of Loco Inspectot 

(Mechanical) with effect from MR 27. 2.82 instead of 

Contd. • .2/9. 
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1.184. The applicant wac also intimated that as a 

result of antedat the promotion of the respondent No 7 

to the post of ft LOco Inspector (Mechanical) with 

effect from 27.2.82, the consequent revision of seniority 

position in integrated seniority list of supervisory 

staff of Mechanjcaj. Dartrnent.dated 11.7.89 would be 

required showing respondent No. 7 seniorimbp to the 

applicant. The applicant was further intimated that 

the seniority list of staff in scale Rs,700-900/- and 
• A+ be. 

also in higher grade amm,corrected assiing higher 

position to the' respondent No. 7 and thereafter published. 

The applicant is entitled to submit his representation 

in regard to the said matber. 

A copy of the letter No. 340E/1/326(0) 

dated 19. 1.95 is annexed hereto and marked 

as ANN EXtJ RE.-4. 

	

4,10 	That being aggrieved by the Annexure-4 letter 

of respondent No. 4, this applicant submitted representation 

dated 6.2.95. In his representation, the applicant 

described the reassigning of seniority posttion to the 

respondent No. 7 as ftp roper, unjustified and untenable 

on various grounds which were elaborately listed in the 

representation. 

A copy of the representation dated 6.2.95 

is annexed heretith and marked as ANNEXUR-5. 

	

4.11 	That after filing of the ànnexure-.5 representa- 

tion when for quite a long time, there was no response 

p 

Contd. . 
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from the respondents, the applicant filed yet another 

representation dated 1.9.95 wherein he soughtclarificatiorl 

from the respondents and asked for 

eeditiOUS disOsal of his earlier representation. 

Copyof the applicant's representation dated 7.9.95 is 

annexed hereto and marked as ANNEXURE-6. 

4.12 	. 	That the respondent 140 4 vide letter No. 

340E/1/326(0) dated a).9.95 intimated the applicant 

that his representatiOns have been examined at the 

app rop nate 'level and the arurnents advanced in his 

representations have not been found sufficiently cogent 

and sound so as to merit any change in the deci si on of 

the competent authority to antedate the senioritY of 

the respondent N0• 7 to the post of Loco InspectOt 

(Mechanical) with effect from 27. 2.82. In the said 

letter, it was however 4&nafidezed that the respondent 

No. 7 did not submit any repreeentation against the 

wrong placement of his seniority prior to his promotion 

to Group 'B' or even immediately after the publicaticTi 0  

of the said integrity seniority list circuthated under 

GM(P) 's No.E. 254/III/91/Pt.(0) dated 19.6.890 

However while E=ds conceding this fact, a spacious 

plea was advanced that the respondent No. 7 had been 

senior to this applicant as per his date of entry 

into the Railway service as well as the dateof promotion 

to various comparable grades and that it was only in 

the case of promotion to Grade ls.700- 900/- that the 

date of respondent No. 7 was shown as 1.1.84, while 

this applicant was given the benefit with effect from 

Contd. . .P/11. 
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the name of this applicant was shown abead of respondent 

• 	 No, 7. In the Annexure-1 integrated seniority list, this 

• 	 applicant was seniorM to therespondent N0•  7• 

. 	 - 

4,7 	That on the basis of the panel formed vide 

Annexure-2 office order, this applicant was promoted to 

the post of Asstt. Mechanical Engineer (a group & 'B' 

post) with effect from- 30.10.89 whkle in sharp contrast 

the respondent No, 7 got his promotion to the post of 

Asstt. Mechanical Engineer on..29.11.89. &thsequently 

the seniority list of Group 'B' officers as on 1.4.93 

was circulated vie order No.E/167/2/1/() dated 29.5.93. 

While circulating the seniority list of Asstt. Mechanical 

Engineer as on 1.4.93, it was made clear that if any one 

is aggrieved by the position assigoed to him, he can 

intimate the competent .authority in regard to the same 

on or befoe 30.6.93. It is stated that tkn in the 

aforesaid seniority list of Group 'H' officers, the 

name of this applicant was shown at Sl. No. 17 while the 

name of the respondent N0•  7-was shown at Sl,'No, 18. 

On thi S occasiOn also, thereondent No .. 7 kept silence 

and did not make any objection. Hence it is stated that 

even this time, the position assied to the respondent 

No, 7 in the seniority list of, Asstt. Mechanical Engineer 

was acceptabl&to him. 

copy of the seniority list of Group 'B 

officer as on 1.4.93 is annexed hereto and 

marked as NNEXUBE 3. 

4.8 	That on the basis of the seniority list of 

Contd. . P/8. 
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•44 	It is pertinent to mention that in nnexure-1 

integrated seniority list the name of applicant was shoii 

at Si. No. 29 dth his date of promotion to the scale 

of Rs.2000-.3200/... being 5.3.82. While in the case,of 

respondent No 7, in the aforesaid list his name was shon 

at Si. NO. 46 with his date of promotion to the scale 

of Rs.2000-.3200/_ being 1.1.84. 

It is stated that after circulation of the 

aforesaid list no objection was ra.tsed by respondent No. 7 

in regard to the position assigned to him in the said 
-' 1,14 

list therefore by necessary appt±n it followed that 

the position assigned to him in the integrated seniority 

list was acctabie to the respondent No. 7 at that 

relevant point of time. 

4,5 That on the basis of the Annexure-1 integrated 

seniority list, in the year 1989, itself a panel for 

promotion to Group 'B' service (Mechanical) was formed. 

The panel was formed vide of fice order No. 214/89(MECH) 

- 	 dated 30.10.89 passed by the respondent No.4.. 

Copy of the office order dated 30.10.89 is 

annexed hereto and marked as AIEJR2 S  

4.6 	That in the panel for promotion to eroup 'B' 

service (Mechanical) which was formed pursuant to the 

Annexure-2 office order, the names of both this applicit 

as well as therespondent No. 7 appeared. Fbwever, it is 

pertinent to mention that in the aforesaid office order, 

Contd...P/7. 
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4.16A 	That yet another argument advanced by the 

respondent No.41 while antedating the promotion of the 

respondent No. 7 was that the respondent,NO. 7 had been 

senior to the appicant in the matter of promotidi to 

various comparable grades and that it is only in the case 

of promotion to grade 700-900 that his date of regularisa.-

tion was treated as 1.1.84 while the applicant was given 

the benefit w.e.f. 5.3 0 82. 

It is stated that the aforesaid reasoning of 

respondent No. 4 is misconceived and not based on propet 

appreciation of facts. It is pertinent to mention that this 

applicant was appointed as regular chargnan after coxnple-

tion of training on 24.8.68 while the respondent No. 7 

was appointed as regular chargeman after completion of 

apprentice period of 5 years on 10.7.69. Moreover, the 

applicant's date of regularisation in the scale of Rs,700-

900 is 5.3.82 while that of respondent No. 7 is on 1.1.84. 

Further the applicant was promoted to Group B service on 

30 • 10 • 89 while the r spon dent No. 7 got the promotion to 

Group B service on 29.11.89. it was only in regaxd to 

promotion in the scale of Rs.550750/- that the respondent 

No • 7 got the p rornotiori to this app ii carl t. Thbs applicant 

got the promotion to the scale of R.550-750 on 26.10.76 

while the respondent No. 7 got the said promotion on 

12.6.76. Under what strange circumstances this happened 

except the Railway mAl anini st ration none can an swe r thi s. 

Thus the bare perusal of promotions to cmpara-

ble grades indicates that except on one occasion in all 

other comparable grades this applicant got the promotion 

prior to the respondent Wo •  7 and the statement to the 

contrary by the respondent No 4 is rnisconceived and not 

based on facts. 
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4. 17 	That para 204.10 of the Indian Railway Establi sh.. 

ment Manual, Vol. I provides that a panel approved by 

the General Manager cannot be amended or altered except 

without prio r app royal of the Railway Board. I t is 

submitted that by antedating the promotion of respondent 

No. 7, the respondent No. 4 has done what he could not 

have done under the provisions of the Indian Railway 

Establishment Manual. It is submjtted that as a result 

of antedating the promotion of therespondent No. 7 

by necessary implication change in the panel has taken 

place which is wholly imp ermissible under the extant 

rules. 

	

4.18 	That it is submitted that after the expi ry 

of time limit prescribed, it is not lk permissible on the 

part of the z*np,MwAvW6 Rai'way official to question the 

fixation of his seniority. In the instant case, the 

very fact of respondent No. 7 JaVidnq filing his appeal 

questioning incorrect fixation of his seniority after 

lapse of 13 years is Mft wholly unsustainable.. 

	

4.19 	That within a short period, the Railway is 

going topublish the revised integrated seniority list 

of supervisory staff of Mechanical Departhient dated 

11.7.89 and the seniority list of Group 'B' officers 

dated 29. 5.93 wherein the revised seniority positions 

of the respondent No. 7 would be shown. If such publication 

is allowed to be carried out, it would cause irreparable 

loss and injury to this applicant. Moreover, within a 

Contd. .. .2/15. 
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time now there is also likelihood of promotion being 

made to the post of Divisional Mechanical Engineer 

and since in the pre-revised seniority list of Group 'B' 

officers the name of the applicant appears at 51. No. 17 

it is now his chance to be promoted to the post of 

DgLvisional Mechanical Engineer. bwever as the seniority 

list of Group 'B' officers is allowed to be revised 

refixing the seniority position and thereby making the 

respondent No. 7 senior to thbs applicaflt, this applicant 

would be deprived of the benefit which he was enjoying 

since last more than a decade. Hence the instant case 

is a fit case wherein this Hon'ble Tribunal may be 

pleased to stay the operation of revised integrated 

seniority list of supervisory staff of Mechanical 

Department dated 11.7.89 and the seniority list of 

Group 'B' officers dated 29.5.93. In the facts and 

circumstances of thi s case, this Hon • ble Tribunal NOMOd 

may also be pleased to stay any move on the part of the 

Railway administration to make promotion to the post Of 

Divisional Mechanical Engineer on the basis of the revised 

integrated seniority list of supervisory staff of 

Mechanical Dep :rtment dated 11.7.89 and seniority list of 

Group 'B' officers dated 29.5.93. 

4.20 	That this application has been filed bonafide 

and to secure the ends of justic. 

5,, Gr)UNDS FOR RELIEF TAMTH LEGAL pDVI5IONS : 

5.1 	That the action of the respondefltB No. 4 

of antedating the promotion of the respondent No. 7 is 

in violation of the provisions Of Indian Railway 

contd... .P/16. 
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Establishment Manual. 
. 

5.2 	That it is settled principle of service 

jisprudence that the settled matter cannot be 

unsettled after the lapse of many years. In the instant 

case, the senioritY position of the respondent No. 7 

has been refixed after lapse of 13 years whiCh is wh011y 

impermissible. 
S 

53 	That the responent No 7 by ff ailing to 

exercise his right of raising objection in Eegazd to 

fixation of his seniority positiOn within the prescribed 

time limit has waived his right and it is no longer opfin  

to him to question the same at the belated stage. 

	

5.4 	That the grounds put forward by the respon dents 

No. 4 in his order of antedating promotion of respondent 

No. 7 are spacious and untenable in the eye of law. 

	

5,5 	That the respondent No. 4 by tedating the 

promotion of respondent No. 7 and directing the refixatiOfl 

of his seniority acted arbitrarily and in contravefltOfl 

of the settled principles of service jurisprudence. 

	

5.6 	Tht •theactiort of the respondents is 

illegal and violative of the provisiOnS of the Indian 

Rai lway Establishment Manual in the matter or promo'tiOfl 

and xmIk fixatiOn of senioritY. 

5.7 	That the action of the respondents is violativ 

of cannons of,  service jurisprudence and deserves 

interference by this I.bn'bleTtikLlflal. 

ont&..:P/17. 
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DETAILS OF REMEDIES EXHAUSTED : 
S 

That the applicant declares that there is no 

other alternative remedy is available to him •  

MATTERS NOT PREVIOUSLY FILED OR PDING 

" BEFO RE ANY CITHER (X)U RT : 

That the applicanfurther declares that' he. 

has not filed any application, writ petition or suit 

/  in respect of the subject matter for which he has come 

before this }bn'ble Tribunal, not any such appli 2atiOn, 

writ.'petitiofl or suit is pending before any of them. 

8, RELIEFS SOUGHT : 

(1) To set aside and quash the order No. 340E/1/326(0) 

dated 20.9.95 passed by the Deputy CPO (G) for 

GM(P) rejecting the applicant t s representations 

dated 6.2.95 and 7.9.95 

(ii) To set aside and quash the decision conveyed by the 

respondent No, 4 in letter No. 340E/1/326(0) dated 

- 	 19. 1.95. 

(iu) issue direction to the reondefltS not to initiate 

any action to revise the integrated seniority list 

of supervisory staff of Mechanical Ipartment dated 

11.7.89 and the seniority list of Group '8' Officers 

dated 29.5.93. and not to change the seniority *&xX 

position as shown in the pEe- revised integrated' 

Contd...P/18. 
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seniority list of supervirY staff of Mechanical 

Deprtrnent dated 11.7.89 and the seniority 11 st of 

Group 'B' officers dated 29.5.93. 

pass any other or further order or orders as this 

Hon'ble Tribunal may dem fit and proper in the 

facts and circumstances of the case. 

Award cost of this application to the applicant. 
0 	 S 

9 • INTERIM 0 RIDER P RAYED FC 

In the interim, be further pleased to di rect 

the respondents not to publish the revised integrated 

seniority list of supervisory staff of Mechanical Depart-

ment dated 11.7.89 and the seniority list of Group'B' 

officers dated 29.5.93 and be further pleased to direct 

the respondents not to make any promotion to the pot of 

Divisional Mechanical Engineer, on the basis of any such 

revised seniority list. 

10. 0*00000* 

The application is filed through Advocate. 
V 

11, PARTICULARS OF THE I.P.00 : 

I.P.O. No, 	o 	3L%L7c 

Date 

Payable at 	, ?,C), 

12. LIST OF ENCLOSURES : 

As stated in the Index. 

Verification.... 
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V E R I Fl CATION 

I, Shri Shyam Sundar Chakraborty, aged about 

52 years, son of Late Nani. Gopal Chakraborty, presently 

working as Asstt. Mechanical EngineerDiesel), Diesel 

Shed, NeV Oiwahati, do hereby solemnly affi vu and 

verify that the statements made in the accompanying 

application in paragraphs 1 to 4 and 6 to 12 are true 

to my knowledge ; those made inparagraphz 5 are true 

to my legal advice and I have  not suppressed any 

material facts. 

And I sign this verification on this the 3o t-& 

day of November 1995 at Qawahati. 

- 

4 

a, 
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J3tiC 	 •.. .:. 

F6.E/254/111/91 pt.vi(o) V 	 V 	
daec1, 1.6.89. 	V 

V 	
lotification for : 1ctiond4'(Loco Vtr è am has 

V 	be:.issued vid CPC' lêttr of even •turbr datod 55.89 
- ajs of thso who ar conw.ing within th fi1d of ellir.- 1.

bili:t as also those who ar Dro.pos;d to.b; kp± on r-s:rved 
V 

V ust : : was also ci.rcuiatod 	3r1g VWVjth :  the said lett3r. ( 
reprVsntation from indiVidual staffJ- t is nticd thr has 

V 

V be.-;r.,soma annowaly 11.:th.s3nior:ity; 1.1st pubi..hid. 

On furthVrxaniinatioii mt rnt'd 	i 	y l;t. 
Loco.Eupervisarytaff in.scale 2p00-3200/- a also th' 

VDisel, both Ictricl and 43chanical, has been rcast. 	..' 
Ievid inatd s3nlorltu list ic 	cbc.d n SUID sess1tr' 
of earlirons. . In this list staffpro: td to V 2CV)O2CO/ 
Upto1.1434 hav b.Vfl inciud3d. Ctof 02 nr'ns givn in th 
sen,iority list staff upto SlNo33 ar in th fV:i1d f• 

• 	elligibility. In view of th •larga scale urrt'ziilingn:?ss, as 
V V 

	 is experinced in th past, it is prOpoS2d to krp sifujcjent 
rsrvod candidat.s. Owing to this iio.34 to 92 will b the 
reserved list who should .also indicate thir wi1iines3/ 
u.nwillingnss for 	paring in the abov 	lietion nd in  
oase they come within th -  f lid owing 
to unwi1iignss of 	elliible cardida?s, they wi1 b3 

• 	iâiled f o r wri;n ex.cinition and such rc-rvd cwdidn.t:;s 
should alsQ 	VVt p'pard to slt in the •iritn )ifl1.b.Ofl 

wthin short notice. .. 

V 	

V 	 V  

• 	 Each individual 	to, oxan th pos.t±on 	gned fl 
in the list and.  sat.sfy hims1f. Any objocton to th 	

V 

.pos'ition in the list should be submitted throughrspective 
• - , 	DMES to PO(M) by name.(A .K. Baul) within 7 days of i;h 

r:ceipt of this notic. 	 V 	 V  

V 	
V 

 T.ntativly theate. of 'aritU'i 	:aririOr 	ied 
on 23.7.89. Both wil1inn3ss and urw11.;.1ngns shoulc vc 
submitted to Dy.CPG(G) thrch r pctiv ctrofl 1n; 
officers within 7 days. .ach ir.dividual shrLu..rl aoi: 	e 

• . 	 Vh3 s.niority list azz also this notice ir 
 

V 	 .. •...• acknowledgement form enclosr.c1. 

1A L-IJ V 	
V 	 • 	

.: 
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21.2.78. 

21 • 2. 78 

21.2.713 

21.2.78 

18. 12. 79 

18.12.79 

20 . .3 . 80 

20. 3.80 

28.3.81 

28.8.81. 

28. 3.81 

28. 3.  81 

28.3.81 

21.8.81 

27.2.82 

5.3.62!  
• 	 . • 	.., 	 !., 

I 

• 3 32 • :, H:. 	;: 
5.3.E2 • 	 • • . 

5.3.82 	
1 

Of p. 
Integr-.t3d sriorty 1i:t of 1oc 	 pvy 
staff fri scale 2375-35OO( 2000-3200 1i: rpcI o' thci 
taif prcotd.on or bfor.31.i.34. 

wc&d.31gnrLt1On 	 Dc. of 	On- 	 N3_' 01 
• 	 . 	 otion to 	to2000-320). 

• 	 . 

 

1660-200____________  

,1 - . SFiri K.L.Choidhury, 5E/D/SGUJ 	. . 	 . 	 5.3.68 

,2. 	1.B.Ma1iick, MI/Ds1/BLT. 	. 	 21.4.74(840:104.0) 

It. E.K.Boss, M1/Dsl/HQ 18.5.73 

• 	40 H.M.Majumdar, Ni/Dsl/NGC 3o8.73 

54 )' •arnswar Prsad, BlO/KIR 	•. 	 . 	/ 	. 
7.5.76 

T:u' r/ T.K.De~ 	S, 	GU 
ft.. .I.Nabi, 	-do- 	. 	 . • 	1ft.10.77 

\ 

A.K.a 	 23.9.65 Achrjee, 	LIM/HQi 	 • 21.2.78 • 	8. 	. 	
. 

B.B.pau1,.-r.pC/rGC 	545.67 21.2.78 

1•• 

10.. 	, .K.Dutta, 	LIM/HQ 	. 	 . 	 1205.73 

11. 	11  A.K.Manda1(SC)LIM/Q 	 27. :12*73 

12 	." M.K.MimRr, 	ISL 

W  5.P.Ambasta, 	LIM/TI.. 	27.8.73 

 B..Chatt9rjee, 	PI/fl1G 	5.5.67 

ohan 	irigh, 	SLI/D/FGC 	/ 	5.5,67 

x3. I. 

 

R. 	a, (ST), 	LIM/A PDJ 	27.8 73 16. 	" 

17 	" .Khakka, (ET)L 4Jn4G 	 1227G 

B1r.l Nukhcrjee, 	MI/D/1it3s"/  

L.P.Verma, •MI/'D/l'GC 

20 B. P. rag, 	MI/D/NGC 	 -. 

.21. 	" G.Biss, 	NI/D/GUJ 	. 

22 D.K..n, 	M'I/D/GUJ 

23. 	' 	 .• P.K.Chakraborty,BIO/IJP 

• 	 . 	
. 	

" I(.K.Mitra, 	u/KIr  
L 

• 	. 	

. 	2. 	11 R.ii.Paul, 	S/D/E/1J9: • 

Aiiya Kr.Ghosh,.SS/D/E/2GUJ 

27. 	"l ushj1 Kr.Sinha,  

A 	.Das 	oj  

.tteCA 
 

• 	

• 	 v cte. 	 •• 	-• 	-.... 

___ 	 - 	
.: 	•.•• 	• 	 •.. 	

•:. 	• 	 . 
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 S h r i 	..Chakraborty,ASS/D/E/iGC - 5.3.82 
it 

 

H. N.?raad, (Sc), ASS/D/F/ 	SGUJ - 	- 5.382 
1. ,K.Kiro,(ST), 	ASS/B/E/SGUJ 5382 

32.." N.K.Basaily,(SC), 	/D//C 10611o83 
33. " .K.Das, 	LI/APDJ -1912.69 1.1.84 

• 	340 it 
 N.rceDasgup•tn., .CPRC/ETGC 28.2673 . 161.84 

j35. " ukumar Chalcraborty,SLI/KIR 28.2.73 i.1.8t 
 t A.T.Cha1raborty, 	LPNJP 2862.73 1.1.84 
 " Subhn Nia, 	CPRC/IiQ 2802.7 1.1.84 

.38. " Sarbananda Roy, CPRC/APDJ 28.2073 1.l84 
390 U  N.B.Shome, 	C1C/APDJ 28.2.73 1.184 
40 S.K.MRnungoo, 	rI/D/Noc 28.2.73 1.1.84- 

" 
• 

	

41. J,C.ar1car, 	CPRC/.APDJ (LI/Saf) 28.2.73 1.1.84 
 " M.R.D-ka, 	CPIC/iiQ .28.2.73 1.1.84 
 r.C.Manda1, SPI/D/TK 28.2.73  

44• U  RG.Baak, 	S/I/D/MLDT 25S.75 1.1fl4 
45- II  P.:.D1ca, 	3IO/DJ3W 20.12.75 . 	 1.1.84 
46."_DI1i/iw 1232676 	J 1.1.84 
47f,  n.j 	IL_ 9.9.76 1.1.84 

9.76 1 .1.84 
490 M.?israAS/D//!QC 14.9.76 1.1.84 

Q. 76 1.1.84 
jlo S .NEingh  •14.976 1.1484 
52. .K.ruptn, 	LF/I..1G 2Q1.77 1.1034 

 U  C.Wturndar, 	FI/1jQ 2.1.77 1 • 1.84 
 AcIT.ChRkraborty, 	CPRC/HQ 2.1.77 1.1.84 

 " A.K.1oy, 	CHC/KIR 2.1.77 1.1.84 

 I.23en 	harili.a, •  CPRc/ 2.1.77 1.1.84 
r7, inJendu Wjunidrir, 	LI//HQ 2.177 1.1.84 

Mohuri, PC/KIR 	. 2.1.77 1.1.84 

I9 U  T.iT.Guh, 	?RC/B'GN 	. 2,1.77 1.1.84 
l  Raghunath 	ingh, LI/S/Ku. 2.1.77 1.1.84 

 N.G.Da, 	1&s/E/ /D/ 	. 1.2.77 1.1.84 

 '• E.R.Goswarni, 	3/D/M/MLDT 1.2.77 1.1.84 

 A.N.Nukhrjee, 	SS/.1I/SGUJ 1.2.77 1.1.84 

 " $.Nier; upta, 	AS/D/'M/HQ 1.3.77 1.1.84 
 

65.." MZRahmari ;  PF0/DBT 	 - ?1.77 10.84 
66 11  TIT 1 5.6-77 1.184 	

:. 

' 	 ' 	
- 	. .. 	. 	• 	 ___________ 



• 	 - 	 'L 

w integr-.td sniorit7 1i5:t of loco 	di). 	vy 

staff 	sca1 237535OO. : 2000-3200 ii r'pC o -ch 

taf prQOtd on orbfO3 1 '' 

Dt. of 	'ot.on 
o200O-320). 

• 1 

1.hri IC.L.ChoWdlwrY, S'/D/SGUJ 	• 	
5.3.68 

2. 	Ii.B.MalliCk, M 	
4( I/Dsl/BLST. . 	. 	21.4.760:104.0) 

;fl. 	 II/Ds1/}iQ 	'. 	 18.5.73 	:, 	: 

4 	U 	H.M.Mjundar, NI/DSVGC 	 3o8.73 

5. 	ffl€SWRV Pra&ad, IC/KR 	/ 	7.5.76 
r 	

3ic 	 c /87' GUP 

"- •. .I.Nabi, 	-do-; . 	 18.10.77 	 S  

8. 	A.K.9 Achrjee, LI4/HQ41 22.965 	21.2.78  

• 	

. 

B.B.Pau1,-r.PC/GC 	545.67 	. •. 21.2.78 

10.. 	. 	.K.Dutta, LIM/HQ . 	. 	12.5.73 	21.2.78.' 

1. 	A.K.Manda1(C)LIM/H 	 27.12.73 	21.2.7813 

21.2.78 

13. 	5.P.Awbsta, LiM/TJç'. . 	27..8.73 	. .. 	?1.278 	. 

• 	14. " 	B.C.Chattrjee, SPI/ING • 	5.5.67 	• 18.12.79 

)5tIohan Singh,SLI/D/1GC/ 	5.5f67 	18.12.79.. 

16. 	• B..kka,(T), LIM/APDJ 	27873 	.. 20.3.80 

17 	K h,,Jck a 	T 	
• • 

12.2.76 	• 	20.380  

" 	Bi1 :ukhcrjee, MI/D/iit2S"/ :—. 	 28.3.81 

19 	L.P.Verma, .II/D/1cGC X . 	• — 	 28. 8.81. 

20 "- B.P.I.a,g, NI/D/NGC 	28.3.81 

21.. 	G.Bis\S, MI/D/SGUJ 	. 	• — 	• 	28 1 3.8 1  

• 	,22. 
	28.381 

23. 	• P.K.Chkraborty,BI0/JP 	
- 	 21.8.81 

24 	I(.K.Mitra, LF/KII 	 ',•,—. .. 	• 	272.82 
- 

25. ' 	J. ji.Pru1, 	 5. 3.62 

	

• 	'•;••• 

II 	 Amiya K r .G osn , 1 S/D//Cjj 	- 	 5 .32 

27. ": 	uhi1 Kr.Sinha, 	$XD//1GC .•.;('._ 	 •, • 5.3.2 • 	• • 	
: 

/28. 	• A.!.Das '!oy, 	/DLDT 	' 	 • 	5.3.82 

ed- 

&vo0ate 

 

'.lqw. & dsignatiOfl Dt. 
otion to 



• 	 . 	. I" 

29hr1E..Chnkraboty  5.3.C2 30. 11  H. 	NtPriad,(C), ASS/D/ 1 ie 	GUJ 	- 5.382 
31. .K.Kiro,(S.T), 
32." M.ICaIasai1y;(c) 	S 3/D/E/NGC 

.. 53.$2 
. 10.11.83 

& 33 " •. 	.K.Das, 	SLI/APDJ 	. -19.12.69 1.1.84 
 II.  N.K.Dasguptn; 	PIC/I'GC 	. 28.2673  
 2ulcumar Chakra1 orty,.LI/KIR 28.2.73 1.108t 
 9,, . 	A.T.Cha1rabort 	LPNJP 	. 	• 

• 

1.34 
37, II  bIr1it, 	cPIö/nQ 	. •' . 	..1.84 
.38. Srbananda Roy., CPRC/APDJ 28.2.73. 1. 1:e84 
39$ U  N.B.Sliome, 	Cc/APDJ 28.2.73 1.18 

• 	00 
1, 

S.K.Manungoo, 	SPI/D/NGC 	.. . 28o213 1.1.84 
 " J,C.3ar1car, 	CPFC/APDJ (LI/Saf 28.2.73 1.1.84 
 " M.I.Dka, 	CPIC/U) 28.2.73 1.1084 

430 " I.Cdanda1, 	SPI'D/TSI( 28.2.73 1.1.84. 
• 	. 44 It  i.G.Fsasak, 	/MI/D/L4LD 258.75 . 	1.1.84 

45• It.  P.N.D1ca, 	)3I0/Dj3W: 20.12.75 . 	1.1684 
•.'__ •. 1232.76 1.1.84 

9.9.76 1 • 1.84 
48 •t!.I(.i'jumdar, 	/D/:/4LDT. 	

I 	L149976 101.84 
49 " M.Pra,S/Dkr/'} .r,CPi. 14.9.76 1.1.04 
5U  !uor 	inLr 	 !d& , 76 1 • 1.84 

 S.i.Eingh 	. •14.976 1.1.84 
 ' S.K.cnuptn, 	LT,fl.1G 2.1.77 1.1.84 

53# II  C.Mrjurndar, 	FI/11Q 2.1.77 1.1604  
5 40 N.ChRkraborty, 	CPRC/HQ 2.1.77 • 	1.1.84 

fl  AK1'o'i 	CFc/LIn 	. 2.1.77 1.1.84 
5. It  T.2en 	hara, 	 . 

. 

2.1077 11.84 
r:7, It 'n'1ndu Njumdar, 	LI//i1Q 2.1.77 1.1684 
58. " l.Toy Mohuri, 	P'C/KIT 	. 2,1?77 1.1.84 
19, 1.FT.Guha, 	PflC/B"GN 	. 2.107 	. 1.1084 

•Iaghunath ES ingh, 	LI/3/KII. 	• 2.1.77 1.1.84 
61. NG.Das, 	4/E/ ID,! 	• . 	. 1.2.77 • 1.1.84 
6 1 1 

 S.K.Goswami, 	3//M/.MLDT 	• 1.2.77 	• 1.1.84 
63. U A.. N.Nu1chrjee, 	"i1I/GUJ 1.2.77 1 • 1.64 • 

it • ft.Nerupta, 	AD/M/HQ 	; 1.3.77 	• . 	1184. 
6!3.ut. M.Z.1ahmar 	FF0/DBT 	 - 21.'.77 11•84 
66. MLF/EP 15.6.77 

I! 

I 

I 



67.hri .C.Basu,FP0/MLDT 	15.6.77 

 It  1). 1. Bhowrnick, 	ii/JJDJ 

 B. . IT. 	I ngh, 	Lr/i ixu 

 K.?ttadar, 	LI1/KI: 

 " rdcti Kr.Drttt, 	LI/.4PDJ 

 D - D - S 3, nap a t i 	2'- C 	FTC/TK 

 " .A.j3.rrindi 	(ST), 	riO/I"BQ 

 II .C.rtrkr,  

75 it B.i(.Bhuyrn 	(SC),  

7 6 ii (T.I3rroi, 	(f3C), 	/D/t4/ 

77. B.Doiey(T), 	A3/D113-11 1GC 

• 	78. U  i1.C.Gope, 	7c/LMG 

79.: ii  .c.:?anctey, 	PC/KIr 

 It 2.Ii.Chandr, 	PIC/BPB 

 PC/L1G 

 U .C.Dbnath, 	c/JiG 

33, U .1ussaIn, 	PiC/TK 

u.K. Choudliury, 	pric/!EQ 

85. U L1/CUJ 

36. " C.T'T.BisWrS, 

87. it PaU1 7  FFO/KIR 

• 	36. U F0/BPB 

39. " S.K.ChrJcrbortv, 	 1 1-31  

90. it A.i..Bancrje, 	11 1/D/T1 

 " tt 	Vij, 	ET'i/A1?D€J 1.1.34. 

B.K.inh, LF/GC 	 1.1.84 	 1.1.34 

1}-rrever drit of nromotion,  to 2000-3200 .ise ;rt.me 

seniority poitIafl i ail ccorduY to dat's Of profflOtiofl 
to 1660-2600 ind pini positiOn. 

• 	 7" 	

for 

0 

15.6.77 

15. 6. 77 

2Q.9.78 

20.9€ 78 

20. 3.79 

20.3.79 

17. 4. 79 

17.4. 79 

29.10.80  

29.10.30 

6.5.31 

6.5.31 

6.5.31 

6.5.81 

6.5B1 

6.5.81 

6.5.8 1  

5.1.32 

15.9.32 

1.1.11.32 

11.11.82 

17.11.82 

17.11.82 

17. 11.32 

10 

1.1.84 

1 .1.84 

1 . 1 • 64 

1.1.84 

1 . • 1 .31 

1. 1 84 

1.1 €34 

1 • 1.4 

1 .1 .3... 

1.1.64 

1.1.84 

1 • 1 • 84 

1 . 1 • 64 

1.1.64 

1 • 1.84 

I I CA 
I • I • J'r 

1.1.84 

1 .1 .84 

1 • 1484 

1 .1 .34 
It 
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• 	 - rANNEXURE 

Shri A.K.BaflCree,,/D/5J wh3 
is empanel6d for the 

post of Gr DuptBt scrliCC s AI1E against 75% jfl LO 	Stre 	is 

• 	temporari 	appointed to 0fficiate jfl Group'B' afl pOst 	as 

offg.Aiui(B)/UJ against the upadc-d post 
santi0flC vJe 

'mscad 	
No.5/39 irc.U).at 	under No b E/304/ 

2—G(0) .date 	10.189, 	
: 	 • 

Shri K.K.Mitra,LP/K 	who is epanelled for the post of 

• 	GrouptB 1  setee as A!' against 75 	fl Lo.O 	is.temPO 

• rarily aoiC to 0ffictae in (Up'Bt nd posted as Offg. 

•AMS/I'NO 	ohing DO OffiOC /'P'l vice Shri S.C.DaS. 

Shri S.C.DaS on relief tS transfrr 	and posted as Offg. 

A/TD1 vice Shri M.SGn ost.cd r.s DC0S/KIR(0c) in termS\ 

of ote ode N.137/89(1 b) 	
ilat€d 	N.E/233,'5 

pt.XII (0) 	
• 

•/hri
.S.(hakrb0rtY 	

/L/NGC who is cmpancld for the post 

of GroLp t B t  eiV1C u AME aLit 75 i.fl LOes trearn in 

temporarilY pointcd to officiate is Group t B' cQ pasted aS 

offg,Mi(D)/iRC against the upgraded post 
53rci.OflGQ Vi 

• 	(p)/.i a ljgaOfl'S menIorafldU No.5/89 cirCuLat 	U1d 

2—G(0) dated 10.1. 39 
anelled for the post of GrOu p 

Shri R.L.DaS, LF/NBQ who isemp

'B' 

service as A 	
against 75% in Loco Strewli is tCfl)- 1 I 

appointed to officiated jfl GrP'B' and pst 	as 

LMG against the upraded past sanctioned vid 

• 	memorandum No./89 c irculated under
dLiQ18'  

• Shri P.Mukherj , 	S/IIBQ whO is empaneUed for The pest of 

Gr OUptBt service as 	
against:75% in worksliP stcm 

IS 

temporart1Y appointed to offjciate in Group'B' 
P5C1 Otd as 

• 	Offg. AME//HQ vice Shri S.K,Haldar 
super. 	tflt n 31.10.89 

(MT). 	 • 
• 	 • 

I or 

• 	1 0  E/283/54/Pt.XII(0). 	
• 	 j ga on,datCd 3O_189 . 

CopY forwarded for irIfOrmaLtion and necessary 
nC 

APDJ 
• 	I;1(j 

• 	
5.DA0/KIR,AP &LMG.(6)wAO,ImQs&DBRT.(7)5r.D1 

lS/PNO.(l2)Sr.( 0 1)/ * (KI  

'fjCGrs cot1ccrL1ed. 
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/ 	
(NOWL1flAST FRONTIER RAILWAY) 

No .3+0E/1/326(  0) 

iXURE 

Office of the 
General Manager(P) 
a1igaon/Guwahati 11 

Dated, 19/01/1995 

To 

ShrSS ciakrborty, 
AME/iGC/ . 

Sub : Revisicn of seniority list( Integrated) 

...... 

Acihoc promotion in your favour to the post of 
ASS in scale Rs. 700 - 900(113) was ordered w..f. 2.2.82 
which was subsequently regularised w.e f. 5 .3.82 vide 

s letter No .E/25I./ )49/D3L/E 1oc(?4 ) dat,cd 18 .1 
as there was a clear vacancy of ASS as on that date, which 
was a non-selection post 

2 • 	Shrl RL Das, LI(N)(now A}1E) was also promoted on 
adhoc basis w.' .f. 18 .3. 80 with subsequent regularisation 
in scale Rs. 700 -900(113) w.e.f.  

thile preparing aiintegrated seniority list for 
the purpose of promotion to the post of Group-B, S}iri Rb 
Das was accordingly shovn junior to you, as his promotion 
was regularised w.e.froin 1.1.8. 

3. 	Shri Das thereafter preferred an appeal to 
antidate his promotion as on that particular date, i ftarzo,  
when there was a vacancy and the post was a non-selecUon 
one. The case was examined and the Gompetent Authority has 
decided to erfect his promotion w.e.f. 27.2.82 instead of 
1.1 

1. 	 AboVe decision of giving effect of promotion 
of Shri Rb Das to the post of Li(N) in scale fls0700 -00(fl 3 ) 

will also require revision of seniority position in the 
integrated seniority list of Supervisory staff of Mech .Deptt, 
published vide VE(P)/MLG's No.E/25V111/91 Pt0VI(0) dated 
11 .7 89 and Shri Das will now be senior to you in scale 
R5 v700 - qUO(R3) and also in higher grade posts. 

Before the above seniority list of staff in scale 
Rs.700 -900(113) and also in higher .grades are corrected 
(assigning higher psition to Sri Rb Das) and published, 
you are advised to subm I t you r rep re S Efl ta U on, if any, in 
the matter, ñIch should reach this office within 15 days 
from the date of receipt of this letter, to enable this 
office to take necessary action, if' required nny 

Please ac1o\le(ige receipt cf this ].et.Ler. 

( 	 ) 

A'Oi i ch 
for GEEHAL VPJAGER(r') 

QG 
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	 JANNEXURE] 

The General Manaqer(P) 
N.F.Railway, Maligeon, 	 /7.. 
Guwahati-11 

Sir, 

Sub:- Revision of seniority list(Integrated. 

Bef:- Your L/No.340E/1/326(0) dt.19.1.95. 

I reqrt "aving to 
in whIch a proposal has 
senir,r.itv position of S 
seniority list in scale 
priate, uniu3tiFled and 
below. 

noti the contents if your letter 
been mooted to reassiqn the 

ri R.L. Das In the integrated 
Rs.700-.900/-RS) which is inappro-
untenable on grounds mentione(i 

a) Sri R.L. Das was promoted on ad-hoc basis w.e.f. 
1.3OO and subsequently regularise' w.e.f. 
The letter date must have apoeared on a number 
of occasion prior to his prorotion to Group'B', but 
he had never sub'nittd any representation against 
wrong p1ament o his seniority. 

• b) Even on the eve of selcton to Groun'B' in 1939 
when the integrated seniority list was finally 
circulated after rectifying the position on the 
basis of individual representation under GM/P's 
Notice No,E,'25/III/9/Pt.VI(0) dt.19.6.8, the 
Administration also allowed 7 days time for submi-. 
ssion of representation, if any. Sri Das did not 
availmd of this opportunity and the select list 
of Greup'B'(AN3's) was pubif shed with approvd if 
(M on the basis of the sam€ 	ih repsen- 
•tsticn f Sri :s t tbi  'Itnt d 	has 
no legs to stand pz'. 

c) The promotion of Sri R.L. Das to sce Ps.700400/-(RS) 
was reularised by the competant authority w,e.f. 
1.1.84. As such, his suitability was adjudged by 
the c.mpetant authority as from 1.1.84 which is 
the crucial date for determining seniority. It 
is not understood hew he is new being declared 
suitable from an earlier date, vi... 27.2 082. Accor-
ding to Beard's L/N..E(W3)1/OPMt/26 dt.14.5.52 
the 'Select list/Trade Test panel shall be treated 
as effective from the date of approval by the 
competant authority'. When the panel if Sri R.L. 
Das on scale Rs.7OO-.9OO/-(RS) was approved as on 
1,1,94, there could net be any scope of antidating 
it from a date a couple of years earlier. 

Gcntd...2 

1 
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It may be added that the senior Supervisors of the 
mchanical department were mostly promotted on ad-hoc 
basis initially and later regularised and to latter 
date has been adopted as the criterion for determining 
the seniority. In my own case and of •uite la few others 
as well, regular vacancies were available prom a much 
earlier date while we were promoted on ad-hoc basis 
first and later reqularised, which date has been adopted 
for all purposes. If the case of Sri Das Is resuscitated 
after an interregnum oF one and a half decades, I may 
also claim for Identification of a clear vacancy of 
ASS(Rs.700-900/-) in ry own stream and seek for anti-
dating my promotion from an earlier date, so also is the 
position of many of my confreres I am sure that with 
such reassignment of seniority in my c?se I will stapd 
senior to many other candidates, some of whom have 
already been promoted to senior scale in Gazzeted Cadre. 

All these points aoart, my position was correctly shown 
in the classified list published by the fly. Board 
over the years and any chanqe at this distant date will 
lead to very adverse repurcussion on a number of other 
incw&ehts similarly placed. 

2. In fine, I beg lavt to say that on grounds mentioned 
in para-I supra which are all cogent these is no point on 
reopening of the case of Sri Das now in the interest .f 
fair play, Justice and equity and I pray that the proposal 
may kindly be dropped. 

Dated, New Guwshati 
	

Yiurs faithfully, 

6th Feb'195. 

11  4-1'61'Lf9f 

(S. S. tThakraborty). 
AM/bies.1/PGC 
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F-ANNEXURIT- 

To 
The General Manager(P) 
N 0 F,Railway,Maligaon 

• Guwahati—Il. 

Sir, 

Sub:—Revision of seniority list(Inteqrated) 

Ref :—Your L/No 0 340E/1/326(0),dt.19.1,95, and 
my representation dt.6,2,95 

• 	It is astonishingly noticed that 4dministration 
• 

after receiving my representation on the proposed revision 
of seniority list vide above remain silent for along tt 
period. 

• 	 It is assumed that the administration has dropped 
the ide to favour a. particular candidate for giving him 

• undue benefit violating all rules and rgulatións existing 
in the railways in rgard tofixing up seniority of railway 
man, At the same time I am afraid that my represetation 
against any change of seniority on the basis of Wbich the 
selection of GroupseB was held and th.p candidates were 
ainpanneled, might have been over ruled and administration 
on their own vfoltion might have been trying to change 
my seniority position in the panel. If it is so I may pray 
to the Court of Law for getting justice against the arbitrary 
decision of the administration. 

This appeal of mine may be treated as notice to get 
reply from the administration within fifteen days otherwise 
Iwillb 	free to move to the Cotrt of Law. 

Thank;g yct 	.n atti.i a.iun. 

Yours faithfully, 

Dated:N.wGuwahati, 

the 	zir;- 	September, 1995, 	 8(akrv) 



I A NNEXUR 

([) • Office of the 
Gen era 1 	n age r (p), 

N.3+OE/1/326(0) . 	ra11!On, Guwaiiti_ 11 	199. 

To 
s:ri sS cia1crabort,y, 
ANE(D)/New Gauhati. 

Sub:- RevIsion of seniority list (In te{r ted) 

Ref:- Your representtions dtad 6.2.9 
anct 

•.. 

Your representations under refcn'encc in recn;e 
to this office lettr of even number dated 1').l .2 have 
been examined at theappropri.ate level.. 'Jhie. argunents 
advanced in your represen ta,ti.on that Sb. RL Das dd not 
submit any representition against wrong placenent of his 

• 	 seniority prior to his promotion to Group-B or even Immo-. 
dietely after the publication of the said integrated 
seniority list, circulated under G(P)' s No.E'25'+/HI/ ° i 
Pt.VI(C) dated 1 9 .6.89 are correct. However )  the fact 
remains that Sh. RI. Das had been senior to you 	r er 
dates of entry t Riy. service as well P.s date of promo-
tion 'Co various comparai)J.e grades. It is only In 1.be 

• 	 case ol' promot:i.on to grade 7cc-oc(RS) that. his date of 
• 	 relarIsat.ion 	'tre.at2d as 1 .1 .8+ :hile you were 

given the benefit. w.e .1. 	resulting :tn the 
alleged wrong fixation of sniority of Sb • L Cs in the 
integrated seniority list f Feehanicl Supervisors and 
In the Qazetted cadre of' 1E/Awfl. 

The contention of your appcal as mentioned in 
nara(c) of your representation cated 6.2.95 does not 

L justIfied 	apnear to bcorrect as becaus siiilar consider ions 	) 
were macIc in OUI p e rsc.i a! co z;e giv in you. - e bn efi. t 

r 	3 	1 	(, 	 Il 	
• 

from a. back cia .c, viz. 	. 	hijo the dcci si.on :a 
tah en only in the i(? 1, 1?e5 . .45 such, YOU I' aIuC t 
qi:.ting Board' 3 dr ular ITc .ECG)I, 'O Y1/26 dated 
1 - .5.92 is not tenable. 

As far ns the auc i tion nf con side rim the e].aiin 
of Sh. Rb Das after lapse of a considerbly lon perioi 
is concerned, it is to he stated thr. the ccse ws 
examined in great det.ils at tIe ].vu1 of QOer.dC1E 
end only ufter exciinin. the meri 1, of thc c.':c, the 
dcci sion to an 'Leda t.e the reu 1.:: ri ss Lion of promo Li on 
of Sh • Rb i)a.s in gr:.de jjS .7GC-900/- w.e .f • 27.2 • 2 

• 	' 	instead  

AccorC1in{'lY, Sh. 	a 	been c :ven 	i.ear flit 
oi rcuJ 1 J r 	

,fl c 	(i .fl 	C 
s orde  

7
vwoce.icJe 	 CO1 

'II 
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His seniority position liss .1so been corrected in fte 
seniorit.y list of LI(N),'r1O/LF in scle fls.2Coc-2Cc/-
published under G1"(P)' s No .W2/IJi/2(I) F' t .1 d ted 
i8.127, in tens of GN(P)' s  
detecl 12/13.6.95. 

In view of the ebove, Sh. RL Des, with his 
vised seniority position in the non-ezetted cedre, 
stEnds senior to you in the intogreted seniriLy list. 
of I400h3nicsl Supervisors which wes tahen into con-
sidoretion at the time of the elect3.Ofl of M'A 	held 
in the yesr 1989 in which both Sh . Des nd you were 
empnelled end as  a sequel to the shove, Sh • L s s tEnds 
senior to you in the Gzetted cadre elso. 

This is for your information. 

Please achnowlede receipt. 

( N. Brehmo ) 
Dy.Jief Personnel CfficEr (C), 
for erier1flneier1 

•1 
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BEPORE THE CERAL ADItENISTRhTIVE 1]RIBUNAL 

GU'âHAT I BENCH. 

IN TFIE MET ER OP : 

O.A. No. 270 of 1995. 

Shri 3. S. OI1aborty .•• Applicant. 

Vs. 

Union of India & Ors. ... Rospondctits. 

AND 

IN THE MATTER OP : 

Written statement for and on 

behalf of the respondents. 

Thb answering respondents beg to state as follows :- 

1 • 	T ha t the a new en ng respondents have gone through 

a copy of the application filed by the applicant and have 

understood the- contends thereof. 

2 • 	That save and except the statements wliich are 

specifically admitted hero-in-below, other statements made 

in the application are categorically domed. Pu.rthcr, the 

statements which are not borne on records are also denicel  

by the respondents. 

Ctd....2 
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woo  AP  

BEFORE TEE CENTRAL ADiI1INISTRATIVE TRIBUNAL 

GUvUHATI BENCH. 

IN THE MATTER OP : 

O.A. No. 270 of 1995. 

Shri B.S. Chakraborty ... Applicant. 

Vs. 

Union of India & Ors, ... Respondcits. 

AND 

IN THE MATTER OP : 

Written statement for and on 

behalf of the rospondonts. 

Tiab answering respondents beg to stnte as follows :- 

1 • 	That the answering respondents have gone throt.igh 

a copy of the application filed by the applicant nnd have 

understood the contents thereof. 

2 • 	That save and except the statements which arc 

specifically odiitted hero-in-below, other statements made 

in the application are categorienily dolnod. Th.irther, the 

statements which arc not borne on records are also denies. 

by the respondents. 

Ctd....2 
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3. BISTY OP THE CASE : 

In non-gazetted servicos the applicant was worldng 

in the cadre of ASS (Rs.2000-3200/-) in Diesel Shod andttho 

respondent No • 7, Sri ILL Das belonged to the cadre of lo Co 

Inspoctor(L!i) in scaleRs. 2000-3200/-. They wore worldng in 

two soportc soniority units. The applicant ws proriotcd to the 

post of ASS/Diesel (Rs.2000-3200/-) on ad-hoc basIs on 2.2.82 

against the available vacancy. The post of ASSJDiesoi t the 

material time was a non selection post. The ad-hoc prorfotion S  

of the app1ican was subsequently rogularisod w.o.f, 5.3.82 

under the ardors of competent authority vido GM(P)/Maligaon 's 

ic. /254/49/DSL/lect(I) at i.1.85. Sri ILL J) 	(Rospondet 

No. 7) was also promoted to the post of Loco Inspector. (Mo in 

grade Rs.2000-3200/- which is a sepercyGo cadre, on odhoo 	eee 

basis w.e.f. 18.3.60 against available vacancy. The post of 

LI() in grade Es.2000-3200/-at the time of his ad-hoc promotjon 

was a non-selection Poet, With the restructuring of cadre 

w.e.f. 1.1.84 &ri RL Das was protioted on regular bnsls w.o.f. 

1.1.84 as LI(M) in scale Rs.2000-3200/-jn Contimii -bjon of adhoc 

promotion. Subsciont1y the ad-hoe promotion of Sla -ri ILL Das 

was also regu.lnnisod by the competent authority w.o.f •  27.2.82 

against regular poL.t vide GM(P)/M,ljgaon's corrigendum No. 

E/255/1I1/420-I) Pt.I dt 12/13.6.95. 

Whilo filling up of Group 'B' posts of a particular 

cLisci,line, intense seniority of staff of different stream nd 

seniority group of a department is prepared. Criteria for 

determining the bonionity position is the total. length of 

non-fortutious service in ado 11s. 2000-3200/- equivalent to 

Cd.....3 
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group in toriis of para 20345 of the Mechanical Deptt. in 1989 

as per the seniority position so prepared the seniority position 

of the applicant was shown at Si. No. 29 and the narne of Shrj 

1 Da, respondeflt no. 7 at Si. No. 46 in the intogratd 

seniority list published on 11 .7.89 according to the length 

of non-fortutious service in grade lIz. 2000-3200/-. While 

solocti was held in 1989 the ad-hoc service of Shri RL Das 

prior to 1 .1.84 was pending for rogularisation nnd as such his 

non-fortutjo service for the purpose of selection was taken 

as 1.1 .84 where-as the date of regular promotion of the 

applicant was taken as 5.3.82 since his ad-hoc promotion was 

regularisod earlier i.e. before holding the selection for 

the pos .t of Asstt. Mechanical Engineer (in short ALE). As 

a result of selection both the ap1jcnnt and Shri De were 

exapanollod for the post of ALE and wore promoted w,o.f, 

30.10.89 and 29.11.89 respectively. 

A seniority list of A .,LM Group 'B' was published vide 

GLI(P)/Malignon's No. E/167/2/1(0) dt 28.5.93 wherein the naxao 

of the applicant was  a,  ow at Si. No.17 and the rino of Shni 

LL Des, respondent No. 7 at Si. No. 18 as the issue regarding 

rogulnnisatio of ad-hoe services of Shni 	Das as LI(M) in 
SCale lIz. 2000-3200/- was finalisod at a latter stage i.e. only 
during May'95 and the competent authorities approved regulari-

sation of adhoc service of Shri RiDas w.e.f.27.2,82. Corise- 

quorit on roguiarisatjo of ad-hoe promotion of Shni TIM Das 
as LI(M) in scale Ps. 700-900/- (.2000-3200/-) w.c,f, 27.2%82, 

the da'e of regular promotion as LI(M) of Shini Das in the 

seniority list of LI(M) published vido OME()' No. E/255/III/ 

42(ii)/PtI dtd 18.12.87 was modified vide corrigendum issued 

wider GLL(P)'s letter No. E/255/IiI/42(M)pt.I dtd 12/13.6.95 

Otd. ...4 
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as well as the pOjtjOti of Slaxi Ths in tae integrated seniority 

list of &ipolvisors of the MocLi. Deptt. for the purpose of 

selection of A1E Group 'B' was also ref ixod pleng Shri Das 

a Dove Stiri Cimkraborty vide GM(P)/Maiigaon's 0.0. No. 40/E/1/ 

326(0) dt 19/20.6.95. As a result, sonioi.ty of §Ilri RL Dis 

in the cadre of AME Group 'B' was also placed above the 

applicant. 

That with regard to the statements made in para- 

graphs 4.1 and 4. of the application, 	while denying the 
• 

	

	contentions made by the applicant, the answering respondents 

reiterate and re-affirm the statements made above. 

That with rogad to the s:batemenits made in para-

graph 4.3 of the zpplication, it is stated that in the into-

grated seniority list of Supervisors of the Moci. Deptt. for the 

puIo of scloctjo for the 90st of ÂME Group 'B' which w a s 

circulated viclo M(P)/Malignon' s No. E/254/I 11/94 Pt. VI (0) dtd 

19.6.89, the date of non-fo rtutious service of promotion of 

respondent No. 7 was alioim as Ii.1.84 a 	per position prevailing 

at the time of holding tLie selection for ÂME. 	The rospondont 

No. 7 had nothing to represent against the position reflected 

therein since his ad-hoc service as LI(M) in grade Rs.2000-3200/- 

prior to the grade of 1.1.64 was yet to be regularised at 

that time. 

 That with regard to the statements made in paragr,aph 

4.4 of the apQlication, the answering respondents do not admit 

anything contrary to relevant records of the eoe. The respon- 

dent no. 7 had nothing to represent against the into-grated 

eta... 
. 5 
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sonLority position at that material point of tine since hi 

ad-hoc scrvieô prior to 1.1 .64 was not rogularised at that time. 

Pht with regard to the stntoments made in para-

graphs 4.5 and 4.6 of the nPPlicotiont the answo1ng respondents 

& not adiit anything contrary to relevant records of the 

case. 

That with regard to the statements made in par-

graph 4.7 of the application, it is stntod that the applicant 

was promoted to the post of AM Group 'B w.e,f. 30.10.89 and 

Sliri ltL Das (respondent rio. 7) was also got promotion to the 

post of ÂME on 29.11.89 as envisaged from the senonity list 

of Group 'B' of Mech Doptt. as on 1.4.93 published under. 

GM(P)/Moligaon's latter No. E/167/2/1(0) dt 28.5.93. A n 

administrative error can always be rectified. In the instant 

case, the benefit to which the respondent no. 7 was actually 

entitled to under the facts and circunstances, has been 

granted to him and the applicant ougit not to have made 

grievance against the same. 

That with regard to the statomets made in pair-

graph 4.8 of the application, it is stated that the officers 

upto Si. No.16 of the senioxity list of Group 'B' Officers 

published on 26. 5.93 i.e. Shni KK Mitra was considered for 

promotion to the post o senior scolc of Mach Deptt, by D.12, 4 00 

The applicant being at Si. No. 17 of the aforesaid seniority 

list, whose position was very much offing as per his tlD'n for 

consideration of promotion for the post of r. 6colo ofMoch. 

Deptt. by the D.P.C. 

('t+ 1 
us_I. l 	.. •'. 

I 



- 6 - 

Rogularisat_on of ad-hoc promotion of an employee  

the liability of the odMinistrationO nd ddpend upon the consj.do-

ration of the competent authority as per availability of regular 

Vacancy and not on the application of ad-hoc promotoes. The 

applicant was also promoted on ad-hoc basis and his n1-hoc 

promotion was regularisod much earlier by the compont autho- 

rity. Ragularisation of ad-hoc promotion of Shri RL Das was 

delayed on auiuinistrative ground and ultimately competent 

autho.ty approved the regularisationi in May'95 on merit of 

the case. Sluri RL Das made representation to the Chief Mach. 

Engineer, on 8.4.92 to antod,te the dito of his igii1ar 

promotion after rogularising the period of nd-hoc promotion 

which he rendered prior to 1.1.84. His ease for regulnnisntion 

of ad-hoc promotion which was loft unattended was examined 

by the competent authority and a decision arrived at. Accordingly, 

ad-hoc service of Shni Das was regularized w.c.f. 27.2.82 the 

date of regular promotion was antedated as well as seniority 

position refixed. 

10. 	That with with regard to. the statements made in 

S paragraphs 4.9 to 4.12 of the application, the answering 

respondents do not admit anything contrary to relcvnnt records 

of the case. 

11 • 	Tht with rcgrd to the statements made in pam- 

gTciph 4.13 of the application, it is stated that there was 

no arbitrary or unlawful action on the part of the railway 

administration in regularizing the ad-hoc promotion arti 

antedating the date of reglnr proxotion of the respondent no. 7 

from 1.1.84 to 27.2.82 and offocting consoquontial change 

Ctd. .. .7 
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change in the seniority position which was reflected in the 

integrated seniority 1it Of loco Supervisors for the purpose 

of selection of AME(Group 'B') and also in the seniority 

position of AME (Group 'B') published in 1983. Both,the 

applicantand the respondent no. 7 were initially pmoted n 

nd-hoc measure (fortutious). Duo to exigencies of service 

though not in the same cadre in seniority group the ad-hoc 

promotion of the applicant to the non-selection post of 

AS (Bs.700-900/-) was regulariscd by the competent authority 

w.e.f. 5.3.82 at a latter stage vido GM(P)/Mnljgnori's letter 1  

No. E/254/39/Diesel(Eleet)(M) dt 18.1.85. Similarly, atho 

ad-hoc orvice of Shri Das, roonden.t no. 7 was also regu-

iarisoO. w.c.f. 27.2.82 by the competent authority 	at latter 

stage in the year 1995. Had the ad-hoc promotion of Shrj 

DosBas be regulasod prior to the selection for the post of 

AME(Group B), according to length of non-fortutiou2 service 

Shri Dos's position would have been nbove the applicant in the 

integrated seniority list. When the case of reguinrisation of 

ad-hoc promotion of Shri Das 'ns left unattended he appronchod 

the Ely. nnris. on 8.4.92 for a similar treatment 1.0. for 

regularisatibn for this ad-hoc service prior to 1.1.84. His 

case was examined tt the appropriate level and the competent 

authority considered his xegi.ilar promotion by rogalarising the 

period of ed-hoc sezvicô w.o.f. 27.2.82 on merit of tho case. 

The principle hjch Was applied in the case of the Applicant 

was not applied initially in the case of Shri Dos and as a 

result he ranked junior to the applicant in the tntogrnntod 

seniority list published on 11.7.89 and this position continued 

to be reflected in the seniority of M (Group 'B') also. 

Otd. ...8 



Bo.thg a siii1ar nntue of Case, roularisation of ad-hoc 

service of $hri Das (rosondont no. 7) was considered for 

simi1r juetico. 
. 

That with regard to the statements made in porn-

graph 4.14 of the application, it is sttod that although 

as per pnrn 321 (b) of IEM a representation against the 

senioi..ty position of seniority list is acceptable within the 

period of 1 yrs. but the basic case of Shri RI Das is rogu-

1aT15()tioa of his ad-hoc promotion against the available 

regular vacancy prior to 1.1.84. Recasting of seniority posi-

tion at a latter stage was the consoqucninl affect against.a 

non selection regular vacancy. The seniority position of 

hri Dnz was an un-settled fact. 

That with regtrd to the statements mode in porn-

graph 4.15 of the application, the answoii.ng respondents 

do not admit anything' contrary to relevant records of the 

Case. It is stated that the ad-hoc pivmotjon of Shri Dos 

against the non-selection regular post was subsequently regu-

lanced. Prior to r091,Lln]A sn -b ion of his nd-hoc service 

Shni Das was given regular prorotion w.o.f. 1.1.84 against 

the up-graded post, which was available duo to rostruturing 

of cadre. 

 That with regard to the statements iiade in para- 
grah 4.16 of the application, it is stated that Shri RL Dns 

rosondont no. 7 was aPQoiflted. as App. O,i. Man .'B' on 10.7.64 

regular Cli, Mftn 'B' w.o.f. 10.7.59 and wns pronoted to the 

post of Qh.M 	'A' w.o.f, 12.2.76 and tLIoreoftcr he wns 

ProimOtod to the post of LI(M) in grade tis.2000-3200/_ w.o.f. 

16.3.80 (on nd-hoc basis). On the othorhand, the applicant 

Ctd.. ..9 
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was appointed zm Ch.Mnn'33' w.o.f, 26.10.76 3nd thereafter 	fo 

to tlio post of ASS in grade s.2000-3200/- w.o.f. 2.2.2 on 

oct-hoc bnsiz. They were in two difforct seniority groups 

and for the/ purpose of selection to the post of AM (Gp.B) 

integrated seniority position on the bnsis of non-fortutioiis 

length of service ws prepared. 

15. 	That t'iith TOflTd to the stntenonts made in piro- 

graph 4.16 of the opp1icction, it is stated that the promotion 

of Shri Dos, respondQrit no. 7 to the post o± LI(M) in &odc 

Rs.2000-3200/- on ad-hoc measure was given effect from 18.2.80. 

The post at the material time was a non selection post which is 

filled up booed on sonioxty and record of service. Before 

refulorisation of ad-hoc SLiri 	s was given rogJ..ar promotion 

against restraotuxed post w.e.f. 1.1.84. 'Since regular 

clear vacancy was available from 27.2.82 benefit of regular 

PTOfllo ion to that grade wis extended to him from 27.2.82. 

Service ,porticulars other than the grade .2000-3200s- h0s 

no relevancy in detenining the intcgited senioty list 

for the purpose of selection of 	. Such integric1àd senioaty 

list is prepared on the basis of length of non-fortijjo,, 

orvico in grade P.2000-3200/- The seniority positlori of 

Shri Dos which was fixod initially was subsequently revised 

duo to antedating 	ofprotiotion to grade Bs.2000-3200/- 

w,c.f. 27.2.82, 

161 	That with regard to the stat oments mode in 

paragraph 4.17 of the application, it is stated that no 

order axacnang the approvcd panel for the post of AM 

Ctcl....1O 
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Eis been issued. It is only the senioxity position in the 

inteated seniority 1it of Supervisors as well as seniority 

position in the seniority lit of A(Gr.B) was changed duo to 

change in the length of non-fortutiouz service of Shi RL Dos, 

respondent no. 7 vide G:i(P)/riLligaon's corrigendum No. E1255/ 

111/42(M) Pt.I d.t 12/13.6.95 and 0.0. No. 340E/1/326(0) at 

19/20.6.95 after giving notice to the applicant vido M(P)/ 

La1igoon's No. 340E/1/326(0) (It 19.1.95 onc explalling the 

rotud and circumstances for revision in the seniority positi,n 

vido G1d()/L1o1igaon's letter No. 340E/1/326(0) dt 20.9.9 5. 

	

17. 	Thnt with regard to the statements mode in pozo- 

graph 4.18w of the applicotiun, it is stated that the claim 

of Shri Dos for ontedoting tnd dote of promotion wns 

examined nt the apex level of C20 and GME ond only after 

examining the merit of the case decision to regularise his 

period of ad-hoc proiotion and to antedate to the dte of 

regular promotion of Shri Ds in scale Rs.2000- 3200/- w.e.f. .11 

27.2.82 instead of 1.1 .84 was token.. 

- 	18. 	That with regard to the statements made in 

paragraph 4.19 of the application, it io stated that the 

revised position of the pplicant in the integrated seniority 

list as well as in the seniority position as AM (Group 'Bt) 

hs olroauy been communicated to hjn. 

S 

	

19. 	That the instant npplict±on has been filed by 

the flpplicat entirely on a wrong notion of the matter 

and no judicial interference hs been called for. The 

Contd, .. 11 
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answering respondents crave leave of the Hon'blo Tribunal 

to pdUcO the relevant records if necessary at the time of 

hearing of the instant case. 

2.0. 	That under the facts and circumstances stated 

above, the instant applicatiiri is not maintainable and 

liable to be dismissed. 

Vi R LPI C A T I 0 N. 

I t  SLi:ci C .L 	aged about 'YL 

/yars, by occupation Pin 	Service, wor1ng as Deputy 

I hiof Personnel Officer of the N.P. Railway a dministration, 

do hereby sonly affrn and state t1it the statements 

nado in Paragraphs 1 and 2 are true to IflLJ knowledge arid 

those made in paragraphs 3 to 18 are true to my information 

derived from the records of the case which I believe to 

9,rue and the rests arc my humble sUbmissjo before this 

Hon'ble Tribunal.. 

• 	

( 

• 	 DEPUTY CHIEP PERS0NEI OPPICEIt 
NORT1EAST PRONTIEfl. RAI IWAY 

• 	 MALIG.AON :: GUWAHATI • 	
POR & ON BEHALF OP • 	 . 	

• IJTFtLON OP INDI.&. 
• 	

ç 	f41 
Dii. Chief porsonnel otficar 

jo to k1 rçT -7811011 • 
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